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LEGISLATIVE ASSEMBLY DEBATES 
.. I 

(OJIFlciAL REPORT OF THE SECOND SESSION OF 'THE 
FOURTH LEGISLATIVE ASSEMBLY.) 

VOLUME V-1931. 
_=:::L: __ . __ 

LEGISLA'rIVl~ ASSEMBLY. 
Monday, ,'fit September, 1931, 

The Assembly md ill the Assembly Chamber in Simla,at Eleven of 
the Clock, being the first day of the Sccond Session of thc Fourth Legis-
lative Assembly, pursllaut to S, 6:3-D (2) of the Government of India Act. 
The President (the Honourable Sir Ibrahim Rahimtoola) was in the 
Chair. 

MEMBERS SWORN, 
Mr. Lalchalld Navalrai, }l.L.A. (Sind: Non-Muhammadan Rural) ; 

Mr. Charles Brooke Elliotte, M.lJ.A. (Madras: European) j Mr. George 
Irving Griffiths, M.L.A. (Bombay: European) j Mr. John Tait, M.L:A. 
(Burma: European) j Dr. Francis Xavier DeSouza, M.L.A. (Nominate4 
Non-Official) j Mr. Satyelldra Nath Roy, M.L,A. (Government of India: 
Nominated Official) ; Mr. Shamaldhari LalI, M.L.A. (Government o( 
India: Nominated Official) j MI'. Kodikal Sanjiva Row, M.L.A. (Govern-
ment of India: Nominated Official) j Rai Bahadur Udyava Rama . Rao, 
M.L.A. (Madl,'as: Nominated Official) j Mr. Arthur Henry Allbworth 
~odd, M.L.A. (Madras: Nominated Official) ; Mr. Henry FOley Knight, 
M.L.A, (Bombay: Nominated Official) j Qazi Azizuddin Ahmad Bil-
gra.mi, M.L A. (United Provinces: Nominated Official) ; Mr. James Fergu-
';OIl Dyer, C.I.E., M.l ... A. (Cl'IItral Provinces: Nominated Official) j and 
Mr. ]<'rlln'k Burton Leach, M.l .. A, (Burma: Nominated Official). 

QUESTIONS AND ANSWERS. 

RETRENOHMENT IN GO'VERNMEN~ OF INDIA OFFICES IN CALCUTTA. 

1. -Mr. Muhammad Anwar-ul-Adm : Will Government please state 
on what. bllSis the tell per cent. cuts have been given effect to in the offices 
of the Government of India, stationed at Calcutta 'What are such; 
offices? Will Government please state whether this ten pel' cent. cut has' 
affected the 'travelling and transfer allowances of any of the oftlcers in 
thoBt: establishments f Did the retrenching officers consider, the advu.-
ability of ret.renching thON!> who were invalid or on the verge of retire-
ment' 

L157LAD A 



2 LEGISLATIVE ASSEMBLY. [7TH SEPTEMBER 19:-n. 

The Honourable Sir George Schuster: In April last the Govern-
ment of India. requested all Depart.ments to put up propo!ilals for a re-
duction of 10 per cent. ill the sanction~d grants for 1931-32. In response 
to this request proposals were put forward, but it has sipce become 
)i(, ce!>&I,!., fY,t't.£onsid.er lll,or" e ArCl. s¥.,c eCOll,Qlll, jes, and it, is on tpe!ll that ,Jh~ 
Re~te,cliD}(tJ 'S.JicoJltpjtt'~'fa~~' !,&"f~.,,';Nb IPecial.l'tti'$chlU"ent$ 
have yei, neen made since last Budget in travelling and transfer allow-
aM~S. butf..Certaiu· reductions l:JlSCilelr Local Governments in daitt and 
road mileltg'e alloWllMmr.al1toM&tioallY c8PPly t(),U:lplo~f'iS of the Central 
Government working in those provinces. General instructions have been 
iss ned to all Dtpartments calling their attention int('r alia to the advis-
ability of retrenching officers who are on the verge of retirement. 

Mr. Lalchand Navalrai : Will the Honourable Member be pleased to 
say if the officers who are on the verge' of retirement will be affected in 
their pensions by this retrenchment f 

The Honourable Sir George Schuster : I think I must have noiice of 
that question. It is very difficult to define what the Honourable Member 
niea~s by. officers who a,re. on the" verge of rE'tirement ". 

Mr~ Lalchand Na.vah-ai :1 would explain myself by saying person, 
who are just retiring' within a year or so. Is it a fact or not that then' 
pensions are calculated on the average of three years: and if their pay 
is reduced now, will their average pension be affected or not T • 

The Honourable Sir George Schuster: I am afraid I must declin!' 10 
be drawn into any discussion of the details of the terms of compensation 
which might be offered to officers who suffer by compulsory retrf."l1ch-
ment. 

Mr. Lalcband Havalra.i : Will it. be possible for the Honourable Mem-
ber to i88ue instruct'ions that,· in their case, if they are going to be 
afi'ectedby retrenchment, they should be given facilities for retirement 
on pension' T 

., The Hon01U'&ble air George Schuster : I shall be veTS pleaRed to 
ta,ke note of the Honourable Member'~ suggestion. 

APPoINTMl:zn. OJ' A REVETMENT TIME-K1tEPER AT CBI'M'AGONO. 

2. ·Mr. Mub8.lJUllaci Anwv-ul·Azim : Will Government pl"ease stat.e 
whet~er it is a fact that the officiating Port Engineer at Chittagong has 
appomted a boy aged about twelve to work as revetment time-keeper, in 
place of Syed Ali Khan, who IS an aged arid experienced man' What 
policy do the Port Commissloners,at Chittagongfollow in making appoint· 
ments of the kind indicated above T " Will Government please state whether 
it li1,a fact that the Honourable SiriGeorge Rainy' indicated the Govern· 
ment policy in matters of this kind, since Chittagong was declared to be a 
maj9r port in 1929 , 

The Honourabl~Sir, George, :a~ny:, The reply to the first sentence 
of th{' Rrmourable. Member'R queljltion iR in the negative. As regardfl 
thp "pconel sl'nt~n'(.e of h~s que!;;th),n, the Honourable Member'lI attl1ntion 
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j,,; invited to the reply given to his'question No. 552 in th~ Legislati.e 
Assembly Debates of the 17th September, 1928: .There has ~een no 
change in the policy adopted b~.the Port' Commlsmoners atChlttagong 
in regard to the recruitment of Muhammadans. With referenee to the 
last sentence of the IIonourablp Member's question, it is not 'clear 'what 
indication of policy the, Honourable }it-moor h-.s in mind. \, 

Mr. Muhammad Anwar-ul-Adm : The poliey indicated in the qlie&: 
hon was the policy in regard to the matters set out in the question, to 
which the Honoll'rable Member has replied-regarding reenritment in 
the Port Trust at Chittagong. 

The Honourable Sir George Re.iny : The' Honourable Member has 
conveyed certain inf1)rrnation, but whether he hilS asked a question is 
Dot quite clear to, me. II 

Mr. K. Ahmed: Will the Government be pleased to say whether the 
age of the boywu 12, ali put in the qnestion Y, 

The Honourable Sir George BaP.ty :,1 mUAlt ,pointout .. that,,.my a,nswer 
to the first part of the question is in the' rl:egative. ' , - , , 

Mr. K. Ahmed : Will the H~l1ourab)e M.ember be pleased toenl~ghti 
ell the Hom,c as to whether hoys of 12, or above, or below (LaughteJ:'J 
are acceptable for service 1 

The Honourable Sir George ttainy : r aln afrairl' I mURt hftve notice 
<If that question. (Laughter.) 

Mr. K. Ahmed: Is it not a fact that a DOY of the age of 12 was 
made to do work as revetment time-keeper' Is that quite clear to the 
Honourable :\Iember ? 

The Honourable Sir George Jita.iny : The original question was per-
fectly clear to me, and I had hoped that my answer was in tI).e negative 
was equally clear to. eyery Member of the House. 

Mr. J.t. Ahmed : wm the Honourable Member expla,in, Sir, Wipether 
he merely reijd out here the answer prepared ~n his Department, or 
whether he will inquire and find out. the age of the boy, because the 
questioner has ~lleged thaJ an{)ld and e;Jperienced man h/¥l beell dis-
placed by this YOUJlg 'boy o'f 12 T Will he for the benefit of'the"Various 
stages see that people of proper age are appointed' Will that not 
benefit the Government as well as the ,others T ' .. 

. . The ,Bonoure.ble air Oe.orge ltainy : 1 am afraid that· an inqbiry as 
to the age of a n()n-existent persop. is b~yond the capacity even of the 
GovernIQent of India. '. 

Mr. 'X .. A1fiajd.: Is·there no't II citlchlilr \vtifch 'states'tlriltappoint-
ments shoulrl not be made unless CllDdirlates are of a certain age T If 
so, wby can we not'criticifle tbat pebmM'aged12"shfnJld BOt'we &'Ppoint-ed, 

The Honourable Sir Georfe Rainy: The Honourable' 'Member ,lis 
merely repeatin¢;.hjs q'iiedu.,'.,r, .; ,;.~ " ' "'l 

1Ii-. K. Ahmed: I want that the age of this boy should be fblttld out, 
SOaR t.o discover his eli~ibihty, Tn the alternative do G1Ivernment pNl-
por;e to appoint perRons under-age while suitable persons al'e available' 

. The BGDourable Sir George Ratn, ~ If 'the HOnMI'Pibl~ «!ember 
wJII~e~to'lrnowthefl,:\'e of the J1er~on'who'wa!ll'Jt)f a boy, twitl eertftitJiy 
el1deavadr '1'.0 asceriain thefscts au(l commnicate tbeYn tif him if tfle 
information is availAble in Simla.· 

L157J,AD A2 



LEGISLATIVE ASSEMBLY. [7TH SEPl'EMBER 1931. 

MILl'l'ABY PENSIONS GRANTED TO RESIDENTS IN THE OHITTAGONG DISTRICT. 

3.· It Mr. Mubammad Anwar·u1-Azim : Will Government please state 
what is the method they adopt in giving military pensions to people living 
in Chittagong district Y 

Mr. G. ltt. Young: Militllry penl!lioners in the Chittagong District are 
paid their penl!lions quarterly in arrears at the nearest civil treasury or 
sub-treasury in the district. If a pensioner so desires, the Treasury 
Officer cOllcerned may remit the pension by postal money order up to a 
limit of Rs. 50 a month, provided that the money order commission i.:; 
deducted from the amount of the pension. 

Pensioned Indian officers holding Honorary King's Commissions are 
allowed to draw their pensions m()nthly in arrears if they wish to do so. 

DUMPING OF JAPANESE RICE INTO INDIA. 

4. -Mr. Mubammad Anwar-ul·Azlm : Will Government please state 
if they have received any representation .from the Indian Chambers of 
Commerce in various parts of India for legislation against the dumping of 
rice, by the people of Japan into this country? 

The Honourable Jtha.n Babadur Mian Sir,&Il·i-Busain : Yes. Until 
recently, the price of rice was falling rapidly, but the fall was not attri-
butable to the competition of Japanese rice. Imports of rice from Japan 
amounted only to 2,433 tons in 1930-~n, and only to 526 tons during the 
period from ]st April, 1931, to lfith August, 1931 ; these imports are 
insignificant compared with India's production of rice, which ranges 
from 31 to 33 million tons annually. The fall has been arrested recently. 
III any case, as it was due to world causes, it eould not be affected by 
taking action against the smnH impurt:; from Japan. 

Mr. Lalchand NavaJrai : Does the Honourable Member know that 
Sind is fhe best rice pl'oducing tract amI thnt Sind has suffered on ac· 
cQunt of this dnmping of.Japan rice ? . 

1'be Honourable Khan Bahadur Mian Sir Pazl-i.Husain: Presum-
ably, if it is .th{' hest rice producing aY'ca in India, it does produce more 
than the im;ignificllnt amount imported from Japan. 

ltlr. Lalchand Navalrai : Will the Honourable. Member be pleased to 
place the correspondence with regard to ihil'l· on the table or let us know 
how these figures have beim obtained f . . 

The .Hopourable ~n Bahadur ~n Sir. Fazl-i~JI.uMin :'. Bu~ there 
is n() correspondence. . I' .. 

1Ir. 1I&1chaOO Navalrai :. A,u I to understand that no inquiries have 
been made on this point' If any have been made, will the Honourable 
Member kindly place those papers on t.&e table T 

The Honourable Khan Babadur Mian· Sir Pazl-i-Buain : I !thall be 
very glad to arrange that the source of my figures is secured. I· under-
stand the Honourable Member to ask how the figures I have given have 
been obtained. 

Mr. K;AJuDed : Atany rate in view of the fact thaLrice'bas become 
very cheap and the Indian agriculturist is undergoing difficulties, do 
Government pl'Opose to ad out and see that foreigne#s do not send rice 
into this country at the cost of the poor pt!ople here' 
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The Honourable J[ba.n Bahadur, !liiD1ir.l'ul4-IIa.aiJl :, 'l'h6.f~rare 
no other countries sending rice to my knowledge. 

Mr. K. Ahmed: Is it not a fact that rice comes from outside IDdia, 
except Burma ? 

The Bono1H'able Khan Bahadu Mian .irl'ul-i-If~"_"hJ 1 ,J:!.ave 
stated that rice Cllme from Japan Ilnd w,h~t the amount Qf it ~. , 

Mr. T. H. Ramakrishna Reddi : In view of the fact that there is-. 
phenomenal fall in the pl'ice of ri<:e" will Government be prepar~ to 
bring in legislation to levy an import duty on foreign rice? .' ,,' 

The Honourable Khan Bahadur Mian Sir I'azl-i-Huaain : As soon &s 
the import of rice attains anything like the lbagnitude which Wiluld 
interfere with the price of Indian rice, I have no doubt that the Depart-
ment eoncerned will be glad to look ~nto the matter. 

MUSLIM POPULATION OF BENGAL AND THE PuNJAB. • 
5. *Mr. MlIhmmad Anwar-ul-Amn: Will· Government please state 

what is the Moslem population (male and female) of the provinces of 
Bengal and the Punjab according to this latest Census' 

The Honourable Sir Jame. are'rar : The 1931 Census of figures of 
the Muslim population in the Punjab and' Bengal are as follows :-

. Males. FernaU{;. To~al, 

Punjab 8,1'16,383 6,813,513 14,929,896 
Bengal 14,381,8~5 13,IWL,105 27.842,940 

PUBLlC HOLIDAYS IN I:NDIA. 

6. *Mr. Muhammad Anwar-ul-Azim : Will Government, 'Please Itate 
on what basis the public holidays are distributed in this country , Is 
there any policy in allotting these holidays f WheI! was the closing of 
public ?ffices first introduced in this country on account, of.~he .Moslem 
I d-ul-Flter and Id-lll-Znha 1 On what baRl!'! have these holIdays been 
allocated ? I I • 

The Honourable Sir James ,Crerar : I presume the ~Ionourab,le MePl-
ber is referring to holidays enjoyed by the offices under' the Govel'lIment 
of India subject to the provisions of the Negdtiaible ' Inlltruments; .\ct. 
These aredetel'mined with rcference to the convenience of those'employed 
as well as the necessit.ies of public bURiness. I have no information alii to 
when holidays were first intrqduced in this country on aCCQunt of t.he 
J\·Iuslim festival~ of Tel-ul-Fiter and Id-ul-Z,uha ; they were declared' to be 
elosed holidays for the Government of Tndia Offices, rc!o;pect.ivelv, in ] 923 
anrl 19HO. • 

Pandit Ram KriJhna Jha: -ihat abo,u;" t~eI[j~d~npQPuI8tjon in 
theRe provinces ? . , ' ' . , 

The Honourable Sir James ~rar : 1 do nQt think that that arises of 
this qlleRtion. . , ' ., 

Mr. Muhammad Anwar-ul-Azim: Will the H{)nourable Member 
kmdly see if it will be pmlsible without inconveDieD6ilJg,th~ Qm-ern-
u,ent Departments to incre'ase the number of 'Muhammadan hotiday .. on 
the occaFiion of Td-ul-Fiter and Id-ul-Zuha , 
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'!'be BODourable Sir I .... onra.r: The actual number of hQliday\l 
allowed both general and communal, have been very c84'lefully examined, 
and I. ;egret that it is not possible to . make. any .~teration inthclD 
without an appreci~ble interference with pubhc bustness. 

8ir OOWlt8jihha:ilgir : Are ~vernment ~ware that tb~re is ~'aOho~l 
of thought that thinks tha.t there are sufficIent bank holIdays In India 
already' 

The Honourable Sir Jamel Orerar : I have received some indications 
of that school; of thought. . 

Sir oo.uji Jehangil': Will Government give some attention to 
that sehool of thought f 

The HODourable Sir Jamel Crerar: Certainly, Sir. 

MU8LD1 RBPRESENTATION IN CERTAIN GOVERIll'MltNT OF INDIA OFP'roES IN 
CALCUTrA. 

7. -Mr. Muhammacf Anmr-ul-Azim : Will Government please state 
what is the percentage of Moslem representation in the fondwing offices 
of the Government of India located at Calcutta : 

(1) Accountant~General. 
(2) Accountant-General, Posts and Telegraphs. 
(3) Commercial Inte'Digence Department. 
( 4) Currency Office. 
(5) Government Printing, India. 
(6) Mint Oftlce. 
(7) Patent Office 
'(8) Port Office. 
(9) Postmaster-General, Bengal and Assam 
(10) Shipping Office. 
( 1l ) Survey of India Office. 
(J2) Central Telegraph Offioe, Calcutta t 

The Honourable Sir James Oral'&!' : A statement giving the informa-
tion asked for is being sent to the Honourable Member separately. 

~TABLI8HMENT AND COST OF RE-EQUIPMENT OF THE CHITTAGONG TELE-
GRAPH OFl'lCE. 

8. -Mr. MuhaDlDl&d Anwar-ul-~ : Will Government please state 
what is the total strehgth of establishments, excepting' the menials, at the 
Chittagong Telegraph Office, and what is the percentage of the Moslem 
l:epresentation therein Y When was the Telegraph Ot1lee first started at 
Chittagong' How much has it cost Government to re-equip the Chitta-
gong Telegraph Office after the Easter raid of 1930 ! 

1Ir, J. A. 8hi1Udy : The replieR to the three parts of the que!'\tion 
are r8f1pectively, first, 27 and 3.7 ,pt"r ~ent.: ~econd, 1860·61;' third, 
Rs. 950. 
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llXA'110N BY STATUTE OF PERCENTAGE OJ' MUSLIM REPRESENTATION IN 
GOVERNMENT SERVICJD8. 

9. ·Mr. Muhammad Anwar-ul-Azim : Will Governm~nt pJease :,;tate 
~·hether they have submitted for the consideration'ofthl') Round Table 
COllference the question of fixing by statute the percentage of Moslem re-
presentation in the service of the Crown in India T r~ so, \vhen? ' . 

The Honourable Sir James Orerar : The I'Icply to the first part is 
in the negative. The ¥econd part does lwt adse .. 

Mr. Lalchand Navalrai : Will the Governmen.t be please!1 to say if 
they have considered the feasibility of fUlmg ltp aH. O()vernmeI\t appoint-
ments henceforth by the sole consideration of efficiency and not 'Oll com-
munal considerations? lIas the Government considered that . question T 

The Honourable Sir James OreraJ;' : The policy of Government on .. 
the points to which the IIonourable' Member refers has been repeatedly 
exphlined in this House, and ther,e is no change in thgt policy. 

Mr. Lalchand Navalrai : What policy? Will the Honourabie Mem· 
ber be pleased to say whether henceforth Government will consider the 
desirability of filling up all appointment!! with it viewtiY efficiency only 
nnd not on communal considerations T 

The Honourable Sir James Crerar: I think'I have ah'ead~' an;;wered 
that question. ' ",,' . 

Mr. Lalchand Navalrai : I' did not follow you. 

ROBBERIES IN POST OFFICES * THE DISTRICTS OF CHITTAGONG AND DACCA. 

10. ·Mr. Muhammad Anwar-ul-Azim : Will Government plea!re state 
how much Government have lost by dacoities and robberies in post offices 
in the districts of Chittagong and nll-CCa, <luring the last two years' 
What steps do Government propose to adopt to stop recurrence of these In 
future' 

Itr Hubert lams : 

Chittagong district 
Dacca district 

Rs. A. P. 

513 12 0 
4,507 () 0 

The question was discuHsed by the Postmaster-General with the Local 
Government. and the police and it was considered that special mensures 
need not be adopted by the Posts anrl Telegraphs Departml!llt apart> 
from certain pree:mtions, where Bnrl when advisable, snch as the sus-
pension of night conveyance of mails and caRh by road, the strengthen-
mg of runners' lines and eml)loyment. of durwans in addition tl) the 
usual precantion of storing cash for the night in polic~ station~. 

Mr. Muhammad AD1t&r-ul-Adm: Are the G01'ernment aware- that 
ill spite of the precautions taken by the local authorities, there was a 
robbery committed three or four days Ilgo in a post office at the head-
quarters itself f 

Sir Hubert Sama : I should like to have notice of that queNtioll, Sir. 
ABOLITION OF RANGE OFFIOES OF DEPUTYPOSTJUBTER8~GJ:NEaAL. 

11. ·1Ir. Muhammad ADwar.ui.A.!im : Will Government please state 
if they hav€' submitted for the consideration of the Posts and Telegraphs 
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SUb-<.:ommittee of the RetrenchmeI1t Committee, aDything about abolishing 
the Range Offices of the DeputyPostmasters-GeDeral all over India' U 
so, when, if not, why not Y 

Mr. J. A. Shillidy : The question of possible retrenchments through-
uut the Posts and Telegrllphs Department is under examination by the 
Hetrcnchment Advisory Committee lind Government are not in a position 
10 make any further statement at present.· 

MATERIALS SUPPLIED BY INDlA FOR THE GI\]U.T WAR. 

12. "'Mr. ~ya. Praaad Singh: (a) Is it a fact that, d~ring tke 
Great War, materials to the value of about Rs. 35 crores were supplied by 
India to England for purposes of operations in Mesopotamia and other 
places, but which has not yet been paid back to India by England '1 

(b) Is it a fact that Sir B. N. Mitra was deputed to go to England 
on behalf of India. but had to cancel the whole of this claim of India, 
which England refused to pay ? 

(c) Are Government prepared to publish all correspondence on the 
lSubject and make a statement giving the facts of this transaction, the 
name of the competent authority to disallow the claim of India. and the 
steps taken by Government to realize. itf, 

The Honourable Sir George Schuster: (tl) The answer is in tae 
negative. All debits raised in the War Acco,llnb •. against the Imperial 
Government on account of the vahw of ~ores supplied were "ettIed in 
full. • 

(b) and (c). In view of the reply given to part (a) thefie qnestions 
do not. aril'!e. '-

FORMATI()!'< OF AN INDIAN AIR FORCE. 

13. *Mr. Gaya Prasad Singh: (a) Is it a fact that the Iraq Air 
Force has already come into existence, and is manned and :pilot~ by 
Iraqi officerI'! T 

(b) When do Government propose to form an Indian Air Force. and 
why has there been thil'! delay T 

(c) What has been estimated to be the strength, composition, the 
number of Indian pilots and officers and the approximate annual expendi-
ture. of iillCh an Indian Air Force : and will Indian revenues continue to 
pay both for the Royal Air Force; and the Indian Air Force when it is 
established ; and if so, for how. 10Dg Y Will the Indian Air Force be 
distinct from the lndian Army' If so, under whose control f And will 
any part of its expenditure be non-voted.1 . 

Mr. G. M. Young: (a) Governmen.t undefstand ~t tnflIraq Gov-
ernment hal'! acquired a few light aeroplanes"and that these will form 
the nucleus ofa future Air Force Squadron ; also that the aeroplanf)b 
are flown, under the supervision of a Flight Lieutenant of the Royal 
Air Force, by Iraqi officerI'! who have been trained in England. 

(b) The first unit of the Indian Air Force should be· in e~stenct; 
by March 1983. Such delay as· there bas been if! due to the fact that 
Indians did not sl1cc~d in qualiiying fol' .i.eJJtIW inm i C1'IlIweU until 
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November 1929. 'fhf.' cadds who entered Cranwell aft.~J! that examination 
arc due to pass ont .next summer, when they will, in the ordinarY,(!Qurse, 
be attached to units of the Royal Air Fo-rce for 12 months for fu:rth~r 
instruction. In the meantime, the training of aircraft apprentiec:-l wIll 
be carried out at Karachi. This training will begin in September, that 
is, this Septemher, and it i8 hoped t,hat 8 sufficient nuwb~r of appl'enti~es, 
will he qualified by March 1933 to. enable the first umt of the Inihan 
Air Force to be formed. Indian ,oftieel'lj will join this unit aftel' they 
huve completed their training with units of the Royal Air :F'orc~. , 

(c) The first unit of the Indian Air Forc~will consist of 11 Uf.'lld· 
quarters and one Flight, and it i8hoped that thi!! wiU· quickly,t'lllwmd 
into fl full Squadron consisting of Headquarters and th!lee }4~light~, 

Tllf' strength of the first unit will be :-
5 British and 6 Indian Officers 13 British and 37' Indian airmen., 

and 1 British Civilian Instructor. .Ii 

This unit will be gradually expandt'd to the strengtJlof' a full liquadron 
by the gradual addition of Indian officers and Indian ainnen. It is not 
hitended to add to the above numbers of British officers and British lIirmen. 

The approximate annual expenditure of tbis unit will be Rs. 5t lakhs. 
This amount will increase as the unit expands. 

Indian revenues will pay both for the Royal Air Force in India and 
the Indian Air Force when established. The Honourable Membel' will 
realise that T am not in a position to prophesy exactly at what Rtagl' the 
Indian Air Force will begin to replace units o(the Royal Air Force. The 
Indian Air Force will be distinct from the Indian :Army find will be ad-
ministered by the Air Officer Commanding, Royal Air Force in, India, under 
thp ('ontrol of His Excellency the Oommander-in-Chief. . 

The claSRification of expenditure on the Indian;'Ai1'l Foree will toll ow 
that of other ·expenditure on Defence. 

PROHIBITION OF A DRAMA IN 'ME. NOBm~"ESr F,l&oNTIBlII P:BOVINCE. 

14. "'Mr. Gaya Prasad Singh: (il) Is it a fact that 'the North West 
Frontier Province authorities have prohibited; the 'llm~rn\ftn~.it? any 
public place, of a drama, known to be written by'Amir Nawaz, ex-student, 
lslamia College, Peshawar. as it is likely to excite feelings of disaffection 
against Government T . If so. under what law'· And has th(' book itself 
been proscribed. or has the mere perform~llc~ of the dra1lla. beenprohi. 
bited f' . .,: ".. . 

, 
(b) At what places. and on MW many oecallions WaR this drama 

played, and with what result Y 

Mr. E. B. Howell: (0) A copy of gazette· notification No. 7083.P., 
dated the 7th April 1931, published By the Local AdministNtion i~ lllid 
on thf' table. 

(b) .An adaptation of the dt'ama was enacted once at a meeting on 
the night of 4th-5th April near Prang and Bllbra villages in 'the Charsl1dda 
Suh-Division. It depicted the murder of the ASRistant Commissioner, 
Char!l8dda, and included other ilcenetil ·whieh amwn1Jerl .to dipc("t. ~cite
ment to violence. On the night following the presentation of the drnm~ 
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an attempt was made to enter the Assistant CommillSioner's bWlgalow 
but the intruder was detected,andthough'fired on by- the police guard 
succeeded in making good his escape. 

GOVERN"MENT G..t.ZF;T'l'};, 
EXTBAOBDINAKY. 

NOTIFICATION. 
Peshawar, ti~c 7th A.pril,' 1931. 

No. 7Q83·P .. :.....In exercise of the powers conferred by sectioll 99·A. of the Criminal 
Proee41lt'e Oede, 1898, 8S amended by the PreBfl Law Repeal and Amendment Act, 11122, 
Code of Orilninal P.roeedure (Third Amendment) Act, 1926, and tbe Criminal LlI.'w 
Amendment Act, 1927, th6 Chipf Commissioner iR pleased hereby to de~18re to be 
.forfeited to His Majesty, J.>Vl·ry copy, wherever found, of tbe' book entitled" Dard "-
publiabNl in Pushtu by Amir Nn.waz Jalyn, student, Islamia College, Peslul.war, and 
primed at the T~ak8hll\i Art I'Itemll Press, Pe8liJlwnr, b~' Runt Ram, -Yannger-nnd all 
oUtLer docnm!'nts containing copies, reprints, or translations I'If, 'or 'cxtraets from, the 
asid book, on the ground that it contains llUltt!'r, tbl' publi(~ation of which is puni~hable 
Wider 8e('tion 124-A of the Indian Penul Code, 08 it tends to promot{' hatred Illld lIie-
afrection towaI"ds' the Govprnl'nent established by 1&1\' in Brivish India. 

By order, etc., 
(Brl.) C. H. GTDNEY, 

Secretary to the Chief Commi8Biollcl", 
North WeBt Frontier Province. 

GABHW ALI MILITARY PRISONERS. 

15. *Mr. Gaya Pr •• ad Singb.: Is it a fact that the case of th~ 
Garhwali military plfisOJ.lel's, who were sentenced to long tenns ·0£ imprison-
ment has been under re-examination Y If so, with what result ? 

Mr. G. K.YoUDg : The sent~nce8 have not yP,t been reviewed: but 
they will be review~d shortly in accordance with the usual practice in l!Iuch 
-cases. 

ltUw.&1' Bajee Iama.il AliKban : May I know why these prisoner;; 
were not relea~ed ~nder the Gandhi-Irwin4greement ? 

Mr. G .•. Young: Becaulle, Sir, their cftae was not covered by the 
terms of that agreement. 

DISTURBANCES IN BURMA. 

16. .Mr. Oaya Pralad Singh: (a) Will Government kindly make 
'8 statement relating to the disturbances in Burma, their causes, the num-
ber of casualties on both sides, and of the troops employed to cope with 
the situation, after the date up to which a statement was supplied to this 
House in answer to my question in the last Delhi session? ',~ 

(b) What are the troops employed in Burma; and why are Tndian 
troops, if any, so employed T 

(c) What is the actual state of things with regard to the alleged 
antHndill)l feeling and activities. in Burma, and what specific steps have 
'been taken. to: cope with them t 

fteBonourable Sir J'1l~fJli Orerar: (fJ) I would refer the Honour-
able Mf"mbi>r m 'fhe LO{'!31Goyemment'lI report published On the 6th 
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.• July last and to the weekly appreciations from the 13th June to the 
28th August, Mpies of which have been placed in the Library of the 
House. . 

(b) ,The troops ~mploy'ed in BUl'mR,are :-
, ( .A) , Normal' Oarriwla. 

1 Mountain Battery, Royal Artillery .• 
2 British Infantry Battalions. 
4 Indian Infantry Battalions (including 1 Training Battalion). 
1 Pioneer Battalion. 
1 }<'ield Company, Sappers and Miners. 
1 A,nimal Transport Company. 

(B) Reinforcemen~s. 
1 British Infantry Battalion. " 
1 Infantry Brigade Signal Section. 
1, WIT Section.' 
[) Jndia;l Infantry Battaijons. 
2 113 Animal Transport Companies. 

. .' ~ 

The reinforcements compriHed all that were availaolc> B,nd could be 
'spart'u. 

(c) I have called for information and willlsu~ly.,,*nall!Swer later. 
Mr. Lalchand IfavaJrai: Will the'Honourable Member be pleased to 

:say what methods the Government have employed Ito' remove the euu~es 
.of these disturbances in Burma T ' 

The Honourable Sir James Orerar : I think the Honourable Member 
~'ill find that dealt with in the public statements made by the Govern-

ment of Burma. ' 

MERGING OF WIRELESS AND CARLE COMPANIES IN INDIA. 

17. *1Ir. Chya Praaacl BiD.gh: (a) Have there been any negotiatioIll'l 
for merging the interests of wireless and cable offices in India ; and if so, 
with what result 1 . 

(b) Is it a fact that the existing Indian Radio Telegraphi, .nave 
increased, or are going to increase the share capital, with a view to securing 
-entire control of the Indian b\lsiness T 

(c) Is it a fact that the Imperial Cable and Communications Com-
pany have substantial holdings in the new company' Will Government 
kindly make a statement in this connection, indicating how the IndIaIl 
.demand for rupee capital with I!ubstimtial Indian "Control on the directorate 
has beJ'n met , 

, Mr. J. A. &hilHdY: (a) Ye~. The negotiations are still in progress. 

(b) The Indian Radio Telegraph Company has not, increased its 
~apit81, nor haR it mbmitted to Government proposals for an increase of 
lts share capital. ' 
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(c) In accordance with the A!!,reement with the Government of Indin. 
60 per cent. of the original Cash C:lpital of the Indian Radio T~ep;raph 
Company Limited was offered for public SUbscription iu (udia but alJ 
this aJJJount was not wholly taken up in India, Marconi's Wireless Telegraph 
Company Limited took up the balance. in addition to 40 per cent. previously 
subscribed, and thus obtained nearly two-thirds of the voting power of the 
Indian Radio Telegraph Company. Marconi's Wi~less Telegraph Company 
is now controlled by Cables and Wireless Limited, 8 company registered in 
Great Britain and having effective control of Imperial and International 
Com rnunicationf;Limited. 

The capital of the Indian Radio Telegraph Company is rupce cllpital 
nndof the eight Directors five are Indians. 

CAPITATION CHARGES FOR BRITISH ARMY RECRUITS IN INDIA. 

18. "'Mr. Gaya Pruad Singh: (a) Is it a fact that an independent 
tribunal has been, or is going to be appointed to adjUdicate upon the 
question of the disputed liability of the Gov.ernment of India to pay His 
Majesty's Government the present IIllDna] capitation charges in respect or 
the training in India of British Army recruits, and also India's claim for 
a contribution from Imperial revenues towards the military expenditure 
in India 1 What are the present amounts on the above headll Y 

(b) What is the personnel, and composition of this tribunal and its 
termR of reference , 

The Bonour&ble8ir George Schuster: (a) Rnd (b). I· would refer 
the Honourable Member to the statement .which I m!ldfl on thi" subject 
in this House on the 10th March 1931 in the course of the debate on the 
Army Department vote. I am not at present in a position, to ado to that 
statement. 

REFUSAL OF PERMIi8ION TO MAULANAS MUHAMMAD IBHAQ AND MUHAMMAD 
IRFAN TO ENTER THE NORTH WEST FRONTIER PROVINCE. 

19. "'Mr .. Ckya :fr""acJ Singh: (a) Is it a fact that Maulanas 
Muhammad Ish'aq, and Muhammad Irfa'n have been prevented from enter-
hlg the North West Frontier Province; afl,d. ,if 80, wilen antI wby Y 

(b) Are Government aware that their homes are in the Frontier 
Province, and they have been forcibly kept out for about 12 years f 

Mr, E. B. Howe11: Iq)and (b). Orners of extt'rnmt'nt under 
the North W ('st Frontipr' ProY;nce ~e('urity Re~l1lation. 1922. were 
issued 81lainflt Muhammad Ishaq arid Muhammad JHan in August-
September 1922. The Rellulation la.psed on the 9th March 1931 and the 
e:stemment oroerR are nn long-er in force. 

PROHIBITION OF GANDHI CAPEl AND KHADDAR IN BANNU CANTON!llENT. 

20. "'Mr. Gaya Prasad Singh: III it a fact that orders were issued 
avout .April last, prohibiting persons wf'aring Gandhi caps,. or kh,ddar 
from entering Bannu Cantonment area (North West Frontier Province) , 
And is it a fact that the Poost Office, Telt'graph Offiee. Treasury, and 
Courts are all situated . .in. ,the cantonment ar~' Is the ·order still in 
forcf', and if flO, why' 
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Mr. G. M. You.nr : The aWjwer to the first ,part u. ill the negative 
and to the second in ,the affirmative. The third part doesllot arise. 

ACTION TAKEN A.GAINST VOLUNTEERS OF THE AFGHAN YOUTH LEAGUE 
OR THE KHUDA.I KHIDMA.TGA.BS IN THE NORTH WEST FBoNTIER PROVINCE. 

21. *1Ir. Gay& Prasad Singh: (1) Will Government kindly stattl 
whether 

«(I) 

(b) 

on or about the lath March, 1931, volunteers of the Afghan 
Youth League, or the Khudai Khidmatgars were beaten b) 
the police at Takhatbai (North West !<'rontier ProvinC'e) 
and a representation was duly made to Government; and 
if so, what was its result ; ,. 

on the 29th March, 1931, or thereabouts, the volunteers were 
beaten at Pabbii, in Tehsil Nowsbera ; 

'" 
at Shahbaz Garhi in Mardan Sub-Division, the volunteers were 

beaten, their uniforms were torn oil, and, they were kept In 
the police lock up for a number of days ; 

(d) a peaceful gathering of the Nowshera Khudai Khidmatgars 
while proceeding to attend a public meeting at Pir Pai was 
forcibly prevented from cros.'1ing the bridge at Kowshera ; 

(e) in the Malakand Agency no volunteer can wear his uniform, 
or convene, or attend any peaceful meeting; and ~bQut the 
9th or 10th April, 1931, Mirzada and Ashan Ali w~l'earrested 
as they were wearing the volunteer's uniform ; .and. 

(f) a military officer along with a posse of police,and some mIh· 
tary sepoys patrolled the streets of Nowshera .village; • .alJout 
the 10th April. 1931, and exacted .~ataams from all l)/ll;sers-
b~' ? 

(~) Do Government propose to uold an inquiry into the Bhove inci-
dents t 

111'. B. B. ,Bowen: (1) Gov~l"Ilmellt do not admit that the facts 
(Ire as stated by the Honourable Member-

(a) 

(h, 

A very large <:rowd collected at. 'l'akhtbai to welcome a 
certain Ghulam Muhammad Khan on his release from im-
prisonment afterfhe Delhi Settlement. 'The lirOwd· f6ecllme 
very threatening towaTds I the police and thrp>,\' stones at 
thmn. The police, who numb~rfo.d only six, Wf'i"t" forel'd to 
take action in seU ... defeJIce.· ·Certai~ allegations madf' in 
connection with this incident .were investigated by the Chief 
Commissioner. North, West Frontier Province, and HIP, 
Secretary,Afghan. Youth League •. was informed verhAlly 
by him that the allegAtions vver~ exaggeratect and distorted. 

Government have made' enquiries from the localntherities 
who havebeell unable to tra~ any such incident. No com-
plaint or report was made to Government in connection 
with any snch incident. 

No such inciden~ occurred. Certain persons were, however, 
arrr'!ted in connection with 8 robbf'ry on the Shahbazgarlli-
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II lJsai Road. They were not wearing~d unif4tmB'::when 
arrested, nor were they beaten, nor were their clothes torn 
off. On their arrest they were produced before a 
Magistrate in' the usual way Aod remanded, to judicial 
custody; 

l1ndeJ,' cantonment rules no ,prnee'¥'wns or demo~ations are 
permitted in the cantomnents of the 'Peshawar District. 
On the 9th April, 1931, a large gathering of Red Shirts. 
attelrpted. to force a crossing over the Nowshera Bridge into 
cantonment limits. The police prevented this action by 
closing t.he gate. 

(c) No orders have been issued limiting the liberty of Red Shirt 
V olunt.eers to wear uniform or to convene or attend any 
meeting. 

Mirzada and Hashim Ali (not Ashan Ali) were arrested by the 
Jirga of their village on the 7th and 10th April 1931, res-
pectively, because the latter considered their conduct un-
satisfactory. They were released a fortnight later at the 
request of the Jirga. They were not wearing uniform 
when arrested, nor, so far as is known, had they previously 
been wearing uniform. 

(J) This is not a fact. 
(2) Government do not propose to hold any further enquiry into 

these incidents: 
Dr .. Ziauddin AhD1ad. : Are the puhlic provincial roads passing 

through cantonments also subject to cantonment rules 1 
:Mr; Z. B. H~well : 1rfay I have notice of that. question 

CONFERENCE AT SIMLA ON RETRENCHMENT. 

22. ·Mr. Gays. Prasad Singh: (a) Is it a fact that a conterenel'", 
was recently held in Simla to consider the subject of possible l'evision of 
stllaries in view of the mIl in priees, and (Jf retrenchment ~n8!'allyr\f 

(b) Is it a fact that not a single Minist.er of any province was in-
vited to attend? If s/), ~hy , 

The Honourable 8irGeorge 8chu8~r: A conference was h~ld in 
Simla in May last, to which repreflentatives of the Home and Finance 
Departments of Pro'\'incial GovernmentI'! alone were invited 8S the 
problems for discussiQD concerned those Departments. ' 

INDIANS, ANGLO-INDIANS AND EUBO'PEANS' RETBBNOBED FROM RAILWAYS 
AND GoVERNMENT DEPARTMENTS. 

23. "'Mr. GayaPrasad Singh: (a) Will Government kindly state 
separately the total number of Indians, Anglo-Indians, and Europeans 
dismissed Or discharged from service on Bta~e Railways in India this year, 
fte a measure of retrenehment, together WIth the amount of saving8 \'0 
efl'ected under each head T ' , 

(b) Will Govmonment ,kindly give a similar statement for all Depart-
ments of Government , 
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Mr. A. A. L. Parsons : 1 have (';aIled for certllin information and 
will communicate with the HOll.ourable Mf'mber on its receipt. 

POLITICAL PRISONERS IN THE PROVINCE OF BIHAR AND ORISSA. 

24. ';:Mr. Gaya Prasad Sillgh : Wh'af was the total number of polio 
tical. prif!Oners in the Province of Bihar and Orissa, how many were 
released as a result of the Gandhi-Irwin settlement, how many are still in 
jail. Dnd why have. t4~y n<lt yet been released , . 

The Honourable Sir James oretlll' : The' number of perSOllS serving 
sentences of impriRonment in Rihar and Orissa for offences in connection 
with the Civil DiRohediene.e movement was, on March 5th, 1931, 3,088. 
All of these were releaRed except ] 89,. These 189 were not., released' 
because their cases did not come within tllll terms of the settlement. 
They were still nndergoing imprisonment on the 31gt July, 1931. 

CENSORSHIP OF EEPORTS OP THE CA WNPORE DISTUBBANOKS. 

25. -Mr. Gay& Prasad liDgh : b it a fact that Press reports of 
tne CawnpoI'e disturbances, or those of the Enquiry Committee, specially 
the reports relatin:g to the number of casualties, were censored. If [>0, 
why? 

The HonOurable Sir Jamel Orerar : No censorship of any kind was 
f'xel'ciHr.d beyond the eXLo.ision by the Collector of Cawnpore, from two 
telegrams addressed to lOllal newspapers or organisationR, of passages 
of a chnractf'r which were in his (lpinion likely to inflame public feel-
ing. 

SPEECH BY THE GOVERNOR OF THE PUNJAB. 

26. *Mr. Gaya Prasad Singh: Is it a fact that the substance )f 
f,e speech which the GflvernOT of the Punjab made immediately on t"bt 
departure of Lord Irwin from India, relating to nationalist activity, was 
IJr€viously known to and approved of by the GoVernment of India, or its 
members 1 

The Honourable Sir James Orerar: The Honourable Member 
presumably refers.t.<> the speech 'delivered by Hit;! ,Excellency the 
Governor of the Punjab at Khushab on the 25th· of April. The 
substance of this speech was not previflUsly known to the Government 
of India, but His EX(lel1enc:v the Governor, bef8re making the 8}X'ech, 
a~certained, that the ,gener~l ,trend qf it,: ~YflS ~n,~cOQ>rda.nce:, with the 
VIews of the Gov('rnm,(>nt of· India. . 

SMUGGLING OF OPIUM FROM NEPAL INTO BIHAR .AND ORISSA. 
l' , 

27. "'Mr. Gaya.Pruad8iDgh : ·Will Government kindly state what 
steps, if /lny, have been taken to cl\eck. the smuggling of ppium from 
Ncpal in~o the Province of Bihar and Or~ssa, and with what r.esult (in 
reference to the reply of Government to my unstarred question No. ;U 
of the 4th September, 1928) , 

The Honourable Sir GE.'Orge Schuster: AccoJ::ding to m~ in~ormation, 
the Nepal Government prohibited the' 'p'rodtrctionof.opium in their 
territory except for medreinlll' pl]t<poses some time iil the erid of 1928, 
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The seizures of opium smuggled from Nepal into Bihar and Orissa have 
dimini!ihed cODsiderably froDl about 7~ maunds in 1926-27, 3 maunds 
ill lH:!tl·:.!9, to only 2 ehlwt tucks in 1!J30-31. . 

RESIDENTIAL SEGREGATION IN MOHBASA. 

28. *ltIr. Gaya Prasad Singh: (a) Is it a fact that in MombasB, 
there has peen for many years a residential area reserved exclusively 
for Europeans ; and the Crown leases contained a specific stipulation 
to the effect that no Asiatic or African could reside there, except ill 
the capacity of domestic servant of a European resident y 

(b Y ; Is it a fBct that the above restriction did not prevent Indians 
fl'om bidding at the auction of Crown lands, and thus they came to acquire 
ileveral plots, and put up residential buildings on them, and let the sam~ 
to European residents ? 

(c) Is it a fact that in July, 1928, the Commissioner for Lands for 
the first time, in a notification for a sale of Crown lands in the European 
area, added a further restriction forbidding the Asiatics and African:! 
from Cyen bidding at the auction sales? 

(d) Are Goyernment aware that Mr. Abdul Husein Kaderbhai 
ct.allenged this action in a court of law; and ultimately the Privy CO)lIlcit 
held that no Asiatic or African subject of the Crown could bid at, 01' 
purcha~ l'rown lands, or reside in areas reserved for the Europeans? 

(e) Are Government aware of the declaration made by His l\1ajest.v'8 
Govel'1lment in 192a, il;sued in the form of a White Paper by the Duke 
of Devonshire, the then ::;~cretary of State for the Colonil'.'S, in which it 
is stated that it is .; the view of the competent medical authorities that, at:! 
a sanitatioll UH~aSUN', segregation of Europeans and Asiatics is not 
ablSolutely es"ential for the prel;ervation of the health of the community; 
the r~id enforcement of sanitary, police, and building regulations, without 
aD.V I'acial discrimination, by the Colonial and municipal authorities will 
suffice " ; .and that " the policy of segregation as between Europeans 
and Asiatics in the townships must hc adandoned " ? 

(f) What steps have Government so far taken, or now· propOS{' ttl 
-take, to secure definitely in actual practiee, the abandonment of residelltilll 
~~rl'!2(t1i(lD ill town~hip areas, in view of the declaration of His Majesty's 
Government. contained in part (e) above, and the decision of tht> Privy 
OoundJ referred to in pArt (d) ,above! 

The HODourable Khan Bahndur Mia.n Sir Fazl-i-Buain: (a) and 
(b). Yes. Some of the leases contained restrictive covenants of such 
a nature. 

(c) Yes. But Government cannot say whether this was the first 
~ccWiiQn on which bidding. was restricted to a particula1:' community. 

(d) The answer to the first part is in the affirmative. The PrivY 
Couneil held that the Commissioner for Imnds had the power to impose 
restrietions as' to bidding and user. 

(e) Yes. 
(I) The question of the abandonment of the poliey of residential 

segreg~tion as ~etween Europeans .and A'Siatics in the townships in 
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East Africa formed the subject of prolonged correspondence between 
the Government of India and the Secretary of State after the publica-
tion of the White Paper of 1923. The sitnation, which has arisen aaa 
result of the decision of the Privy Council, is under consideration. 

COMMON ELECTORAL ROLL FOB THE KENYA LEGISLATIVE COUNOIL. 

29. *Mr. Gaya Prasad Singh: (a) Is it a fact that the Govern-
ment of India in their despatch No. 33, dated the 21st October, 1920, re-
garding the electoral roll for the Kenya Legislative Council, observed as 
folloWH : 

.. We desire to reiterate our opinion that there should be a common eleetoral roll 
and a common franchise on a reasonable property basis, plus an educational teet, 
without racial discriminn.tion, for all British subjects. We believe that tb¥ is the true 
8olution of the East African problem.. We fear that separate representation fo'" 
different communities will perpetuate and intc~fy racial o.ntagoniBm.. On the other 
lwnd, common electorate, whereby the member of one community would represent 
constituents of another community, would tend to moderate and compose racial 
differences" , , 

(b) Do Government propose to give effect to the above principle in 
the solution of the impending constitutional problem in India T 

'!'he Honourable Sir George Rainy. (a) Yes. 
(b) Government are unable to make any statement at present. 

As the Honourable l~ember is aware, this is one of the important 
matters that will be considered by the Indian Round Table Conference. 

SCHEME FOR CLOSEB UNION IN EABT AFRICA. 

30. *Mr. Gaya Prasad Singh: (a) Will Government kindly explain 
why they failed to place their views formulated in their despatch of Nov-
ember last before this House, regarding the scheme of a closer union of 
East Africa f 

(b) Are Government aware that some of the views expressed in that 
despatch are not supported by the India,n publi~ opinion, either here, or 
ill East Africa, particularly the views that (i) the Government have no 
olJjection to the scheme of closer uniQn proposed in the White Paper, and 
(ii) in regard to the composition of the Central Council, which is to assil)t 
the High Commissioncr, that" at least one Indian should be appointed 
to it from each of the three territories to represent the interests of his 
community" ? 

(c) Are Government aware that the Indian demand is that half the 
un-official members nominated from each territory should be Indians' 

(d) Is it a fact that the number of Indian sett.lers in East African 
territories is about 27,000, while that of the white settlers is only 9,000 , 

The Honourable Khan Bahadui- Mian Sir Fazl-i-Husain: (a) The 
East African question, so far as it concerns the Indian community 
settled in these territories, was placed on several occasions before the 
Standing Emigration Committee. The Committee consisted of Mem-
bers from both Houses of the Legislature, and the leaders of all political 
parties were also invited to attend. The opinions expressed at these 
meetings proved most useful to Government in formulating their views. 
It is not clear what the Honourable Member means by stating that 
Government failed to place the despatch before this House. 
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(b) and (c). The despatch was sent on the 24th November 1930. 
The Government of India modified their views in certain respects in 
the light of subsequent events and instructed their spokesman, the 
Right Honourable V. S. Srinivasa Sastri, to communicate the changes 
to the Joint Select Committee of Parliament when he appeared for 
oral examination. The Committee was informed that the Government 
of India, instead of saying that they had no objection to the scheme of 
ClofteT Union which was proposed in the White Paper, would now say 
that they did not approve of the scheme but that, if the scheme were 
adopted, they would seek to make the safeguards proposed by them. 
A:s regards representation on the proposed Central Council and the 
Kenya Legislative Council, Mr. Sastri pointed out to the Committee 
that the government of India were now of the opinion that African 
representation should be Mccured by appointment of natives or, if this 
was not advisable, then by the appointment of officials. In the event 
of neither of these alternatives being accepted, the Government of 
India suggested that Indians, in virtue of their special knowledge of 
the country, should be appointed equally with Europeans to represent 
the natives. The modified views of the Government of India were thus 
substantially in accord with the Indian public opinion, to which the 
Honourable Member has referred. 

(d) The Honourable Member is presumably referring to Kenya 
only. According to the Census taken in 1926,. there 'were 26,759 
Indians and 12,529 Europeans in Kenya. 

INDIANS REPA.TRIA.TED TO INDIA. FROM ABROAD. 

3!. *1Ir. Qa.ya Praaad Singh: (a) Will Government kindly lay on 
the table a statement, showing the number of repatriated IndiaM 
returned to India from abroad, during the last 5 years, or for such period 
for which the figures may be available, giving separately the territories 
abroad from which they returned, the provinces in India to which they 
belong, the steps taken by Government to meet their wants and how 
they were settled in life'? ' 

(b) With reference to the reply given by the Hon'ble Sir Fazl-i-Husain 
to u question put in the Coundl of State on the 25th September 1929 
that " Government are considering whether anything can be done to help 
the repatriates ", will the Hon'ble Member in charge kindly state if the 
consideration stage has passed, or still continues ; and if so, with what 
result 7 

(c) Has the attention of Government been drawn to a " Report on 
the Emigrant.~ Repatriated to India under the Assisted Emigration 
Scheme from South Africa, and on the Problem of R.eturned Emigrants 
f('om All Colonies ", by Bhawani Dayal Sannyasi, and Benarsidas Chatur-
vedi (15th May, 1931), depicting the miserable plight of the returned 
emigrants in India, and the need of urgent relief Y 

The Bonourabls Khan Bahadur Mi&n Sir Fazl-i-Busain : A state-
ment showing the number of Indian emigrants repatriated since 1928 is 
laid on the table. As regards the distribution according to provinces 
information is not readily available, but the repatriates mostly belong 
to Madras and the United Provinces. Emigrants returning to Calcutta 
from the Colonies of Mauritius, Fiji, British Guiana, Trinidad and 



QUESTIONS AND ANSWERS. 19 

Jamaica are received' on arrival by the Proteetor of Emi~ntS. Some, 
of them have taken up abode in or near Calcutta. The Protector of 
Emigrants tries to find ,!ork for those who are .unemployed .lI;nd sends 
to the charitable institutIOns those that are destItute or have been left 
stranded and helps the sick in being adlJ!.,itted into hospitals. ,&J a 
result of the facilities offered bv the Colonial Governments of British 
Guiana and Fiji, more than 500 persons were assisted to go back to 
these Colonies. An attempt to find an outlet for them in Malaya was 
not successful. As regards those who return from South Alrica unc:rer 
the assisted emigration scheme, special arrangements have been, made 
for their reception and for rendering them all possible assistance in 
banking their saving!1 and finding employment suited to their aptitude 
and re!1ources. The arrangements are in charge of the Director 6£ 
Industries in the United Provinces and of the Registrar of Co-operative 
Societies in Bihar and Orissa. Emigrants returning to these provinces 
are fimt sent to Calcutta from Madras. Generally speaking, they have 
seldom expressed any desire to avail themselves of the facilities 
provided by Government. The majority of the repatriates from South 
Africa belong to the Madras Presidency and a Special Officer with 
necessary staff has been appointed to look after them. The working 
of this organisation formed the subject of an inquiry by Messrs. Natesan 
and Gray in April last year. A copy of their report will be found in 
the Library of the !louse. 

(b) This part of the question apparently relates to the repatriates 
who have settled down at Matiabruz near Calcutta. The Government 
of Bengal recently made inquiries whet,her suitable employment could 
be found. for any of them in the PublIc Works, Irrigation, Agriculture 
or Industries Departments, but it was not found possible to do anything 
in this direction. 

(0) Yes. 
BtaUmenl B~7Ii1 eM number o/lndi", who were repatriated from the va"iOU8 colonie8, etc., 

linee 1928. 

Name of colony, etc. 

Year. 
Mauri. Trini· Fiji. Jama.ioa. British South Ma.l&ya. Ceylon. 
tiuR. dad. Guiana. Africa. 

1928 " .. 367 .. '973 654 3,477 18,147 3,501 

1929 " .. 112 938 653 . . 1,328 6,731 3,212 .. 
1930 " .. .. 642 425 520 1,012 77,761 7,472 

1931 6. •• 1,012 .. .. .. 531'" 32,456 10,705 
(up to end of July) 

'" Does not inolude arrivals, if any, in Bombay during the month of July. 
~. S. G. Jog: I.Jooking to the financial stringency in India. and the 

questIon of unemployment in India, will the Government startpropa-
gan?& and advise the emigrants on the inadvisability of returning to 
India under the present circumstances 7 
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. The Honourable Kha.n Bahadur l!Ii&n Sir PuL.t.Jluaatn : I would 
gladly consider the possibility of moving in that ~tion if economic 
depl'ession and financial troubles did not exist where these people are 
.at present liying. 

Mr. S. G. Jog: Is not the position in India at present worse than in 
Africa' 

The Honourable Khan B&b&dur lIr'Ii&D Sir Fa.zl-i-Husain : It would 
be very' difficult to say. 

Mr. O. S. Rangs. Iyer : Are not the emigrants who come back to this 
country more unhappy in this country than they were in Africa.? 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husain : That is 
Dot a point on which either the Honourable Member or I can congratulate 
ourselves. 

Mr. O. S. Ranga Iyer : Will it not be possible for the Govcmment 
to warn these people of the circumstances that await them, if they were 
to come back to this country Y 

The Honourable Khan Ba.ha.dur Mia.n Sir Pazl-i-Husain : I should 
see particularly no harm in it. Only I find from these statements that 
from Malaya 32,4fi6 people have come back already this year. In 1930, 
77,761 had returned. Other people also have got no money and they 
no not want our labour. 

Mr. Lalchand Navalrai : Will the Government not facilitate their 
.(loming over here ? 

The Honourable Khan Bahadur Mian Sir Ful-i-Husain : When the 
:Sind Bllrrage §lcheme is completed, things may be better. 

Mr. Lalchand Navalrai : The Sind Barrage scheme is nearing com-
pletion. Does not the Honourable Member think that it is the duty of 
thc GoveJ'nment to give them a warning and also give them facilities T 

The Honoura.ble Khan Ba.ha.dur Mia.n Bir Fazl-i-Husain : I do not 
quite U1Hh~l'stand w~at the Honourable Member means by giving 
facilities. llllless it be that some money attraction is to be offered to them 
to come back to their homes. 

Mr. Lalchand Nava.lrai : I should like to make their passage easy. 

The Honourable Khan Bahadur Mian Bir Fa.zl-i-Husain : By giving 
financial assistance or only by sentiment , 

Mr. Lalchand Navalrai: Financial assistance. 
The Honourable Khan Ba.hadur Mian Bir Pazl-i-Jlusa.in : That is 

worth cOllsideration by the House. 
Mr. Lalchand Navalrai: Will the HOllourable Member consider 

that' 
ne Honourable Khan Bahacinr Mian Bir Pa.zI-i..Busain : I am afraid 

that is beyond the function of the Honourable Member in charge of 
Indians overseas. 
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Mr. LalohaDd NavaJra.i : May I request the Honourable Member to 
refer the matter to the Finance Member , 

The Honourable Khan Bahadur Mian Sir I'azl-i-Huaain : I will try 
to place the matter before the Retrenchment Committee, Sir. 

Sir Hali Singh Gour : Before the Honourable Member considers the 
matter favourably, will he also consider how these men who come here 
from overseas are to live in this country ? 

The Honour&ble J.tha.n Bahadur Mian Sir Ful-I-Huaun : I think that 
again will have to be referred to an economic committee of the House. 

NON-REPRESENTATION 0 .. TBlII PROVINOE 01' BIHAR AND ORISSA ON THE 
EAST INDIAN RAlLWAY ADVISORY CoMKITl'EE.· .. ' 

32. "'Mr. Gay& Prasad Singh: (a) Has the attention of Government 
been drawn to the following Resolution passed by the First Bihar and 
Orissa Industrial Conference, which was opened by the Hon 'ble SJf 
Mohammad Fakhruddin, Minister of Education, at Patna in April last 
(vide Searchlight, dated the 22nd April, 1931) : 

" This Conference protests aga.inst the practical non·representation of the Province 
(i.Il., Bihar and OriBBa) in the Ealt Indian Railway Advilory Committee. It urgell 
that a Provincial Advisorl Committee should be established immediately, or adequate 
representation of the PrOVInce be given on the Calcutta Committee " f 

(b) What action, if any, is proposed to be taken in the matter' 

Mr. A. A. L. Persons : The reply to the first part of the question is 
in the affirmative. The matter is under consideration. 

INDIAN AIR SERVIOE FROM KARAOHI TO CALOUTTA. 

ss. *Mr. Gaya Prasad Singh: (a) Will Government kindly say 
when t.he Indian State Air Samce from Karachi to Caleutta will begin 
to operate j and what approximate time it will take between the two 
stations t 

(b) How many aeroplanes are required for this service, and how 
many Indian pilots have been, or are going to be engaged, and at what 
monthly salary , How many European pilot'l are to be engaged j and at 
what salary Y 

(c) What are the landing places between Karachi and Calcutta on 
this regular service ; and what part of the route has been, or is going to 
be, equipped with facilities for night, fiying j and how many passengers 
with what quantity of luggage will it be permissible to carry , 

(d) What is the total amount of expenditure incurred solar in 
Karachi, in the cottlJtruction of aerodromes, hangars, night-fiying arrange-
ments, establishment, and other heads, to be separately shown t 

,Mr. J. A. Shillidy: (a), (b) and (c). I regret that no information 
with regard to the Indian State Air Service can be' given until Govern-
ment have reached a decision on the reeommenda.tiobs of the Retrench-
ment· Oommittee. 
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(d) The total ca.pital elEpenditure incurred 80 far in Kat'achi is 
Rfi. 5,52,467 as detailed below :-

Cost of. acquisition of land 
Cost of preparation of ground 
Cost of two hangars 
Cost of other buildings, e.g., quarters for staff, etc. 
Cost of roads in the aerodrome 
Cost of aerodrome equipment, e.g" first aid equip-

ment, ambulances, fire extinguishers, weighing 
machines, etc. 

This doe!' not include equipment for airships. 

Rs. 
1,2'2,180 

79,981 
1,78,325 

-1,27,157 
a6,~64 

8,610 

5,52,467 

• (Night Aying equipment baa not been provided but some obstruction lights, the 
cost of whieh is ineluded in this figure, have been installed.) 

The recurring expenditure at Karachi Aerodrome, based on the 
estimate for 1931-32, is approximately as under :-

Staff 
Buildings and Roads 
Electric and Water services 
Landing ground 
Contingel!cies 

Rs. 
9,158 
2,120 
9,870 
3,865 
1,740 

26,753 per annum. 

Mr. Oaya Prasad Singh: May I take it that the recommendationS . 
of the Retrenchment Committee will be laid on the table of the House 
before action is taken thereon Y 

Mr. J. A.. BhiUidy : I will take that suggestion into consideration. 
Mr. S. Q .. Jog: Are Government aware that there was a 'Very 

trenchant criticism in the Times of India recently under the heading 
" Behind the smoke-screen of Simla " and that there were Ojome persoMl 
attacks against the Finance Member with regard to the State Ail' 
Service' ' 

Mr. J. A. SbilJidy: Will the Honourable Member show me the 
article f 

Mr. 8. O. Jog-: I have not got the exact da~ now, but I have already 
gWeIl t1ae lteading. I shall bring it to hi!'!· pel'80nal Dotice. 

COMMUTATION OF DEATH SE~NCBf3, 

M. '*JIr. aa,.a Praaad IiDa'h: Will Gowrnmtlnt'kiindly state bow 
JI'any CUes duriIDg the 'last 5 yean came up for the eltareise of th~ p~, 
ptive of mercy in cases in which the accused persons welle seu.ieDce4 tjQ. 
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capital punishment; and in how many cases was the sentence of hanging 
commuted f 

The Honourable Sir Jamel Orerar : During the period 1926 to 1930, 
the Government of India received petitions against the sentenc(" of death 
under section 401, Criminal Procedure Code in 3,08..1 criminal calles Ilnd 
d{'nth sentences were commuted in the case of 60 persoJlll. I have no 
information al': to the number of such cases dispo*ed of by Local Govern-
mt'nts who have concurrent powers under that section. 

Mr. Lalchand Navalra.i : Will the Honourable Member be pleased to 
let the House know whether there is any move in the Government of 
India in the direction of the abolition of capital punishment' Is there 
any correspondence which the Government of India may have con-
ducted with Provincial Governments on the subject and which they can 
lay on the table '. . ~' 

The Honourable Sir James Orerar : I would invite the Honourable 
Member's attention to the debate on the Bill which was moved during 
thc last session by the Honourable Member opposite, Mr. Gaya Prasad 
~~ . 

Mr. Oay& Prasad Singh: And which is coming on to-morrow. 
Mr. Lalchand N&valral : Will the policy of the Government be more 

liheral in future in regard to granting mercy 1 
The Honourable Sir James Orerar: The Government of India in 

denling with these petitions always adopt the greatest measure of 
leniency which the circumstances and ends of justice permit of, and 
thnt policy will continue. 

DELAY IN OPENING OF THE THIRD CLAss BOOKING OFFICE AT PATNA 
JUNCTION RAILWAY STATION. 

315. "'Mr. Gaya Pruad Singh: (a) Has the attention of Govern-
m~nt been drawn to a letter published in the Indian Nation of Pat.na, 
dated the 26th May, 1931, complaining that the 3rd class Booking Office 
at Patna Junction (East Indian Railway) is opened only one hour belore 
the arrival of a train, with the result that the rush at the booking window 
is terrible , 

(b) Is the 3rd class Booking Office at Patna Junction ordered to bt' 
open for 24 hours, or for what period f And are Government aware that 
this complaint at Patna Junction has been persistent, and I have had to 
bring it up before the House Y 

(c) What steps do Government propose to take to remove this com-
plaint' 

Mr. A. A.. L. Parsons: .(a) Government have not seen the letter. 
(b) Government have no iBf&rmation showing the peri8ds for which 

booking offices are opened at the various stations, &8 the~ periods 'Vary 
aecording to local conditions. But from the East Indian Railway 'ri. 
Table in force from 1st ~arch, 1931, it would appear that Patna iii! not 
~e of the stations at which bookin~ oftIces. are open:ed thro~bout the. dll;l~ 
As regards the latter part of this questIon, 1 presume di~ Honou;tabll 
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Member refers to his question No. 7 which I answered ?n the 4th Sep~em
ber 1928 but this had reference to the number of booking clerks provided 
at Patna' for the issue of third class tickets. 

(c) A copy of the Honourable Member'~ quest.ion and this ans'Yer 
will be forwarded to the Agent of the East Indlan RaIlway for such actIon 
as may be found to be required. 

Pandit Ram Xrishna Jha : Will the Honourable Member consider 
the advisability of making Patna one of those stations where booking can 
go on for 24 hours , 

l'tIr. A. A. L. Parsons : That is exactly the question which the Agent 
of the Railway will consider when he receives a copy of the Honourable 
Member's question and of the answer. 

CREATION OF AN ALL-INDIA MEDICAL COUNCIL. 

86. "'Mr. Gaya PrUM Singh: (a) Is it a fact that a Medical Con-
ference was held in Simla in June, 1930, to consider the question of the 
creation of an All-India Medical Council' Why was not a single repre-
sentative of t.he independent medical profession, invited to the Confer-
enceT 

(b) When do Government propose to undertake necessary legislation, 
or take other steps for the creation of an All-India Medical Council Y 

The Honourable Khan Bahadur Mian Sir Fazl-i-Ilusain: (a) Yes. 
Medical Faculties of Indian Universities on which the independent medical 
profession is represented were requested to send representatives to the 
Conference, and three of these who attended it on behalf of tlll~ University 
Medical Facultles were actually indept'ndent medical practitioners. 

(b) Government have drafted a Bill and circulawd it to Local Gov-
ernments for opinion. Further progress will depend on the nature of the 
replies l·eceived. 

GOVERNING BODY OF THE INDIAN RESEARCH FUND ASSOCIATION. 

87. *Mr. Gaya PrUM Singh: (a) Will Government be pleased to 
give the names of the members of the Governing Body of the Indian 
&search Fund Association, and indicate how many of them are officials, 
and how many non-officials T 

(b) What is the annual grant made by Government to this Associa-
tion ; and do Government propose to appoint a suitable number of mem-
bers of the independent medical profession, and of the Central Legislature 
to the Governing Body' If not, why not f 

. The lloDOUrable J[han Bahadur ltIi.&n Sir Ful-i.llusain: (a) A 
statement is laid on the table. Seven of the members of the Governing 
Body are officials (induding the President) Ilnd Reven are Don-officials. 

Sb) B.s. 7,50,OO0!lt present .. Members. of the· Central Legislature and 
the lI~deI>endent medIcal professlOn are. already on the Go~rnillil Body. 
but the que9tion of revising its composition. is under consideration. /I 
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STATEMENT. 
LiBt of MembM8. of the Governing Body of the Indwn Re,earoh Fund ,,4'Bociation. 

1. The Honourable Khan Dahadur Mian Sir Faz}·i·Husain, K.O.I.E., Kt., 
President. 

2. The Secretary to the Government of India, Department of Education, Health 
and Lands. 

3. The Honourable Major General J. W. D. Megaw, C.I.E., K.H.P.. LM.S., 
Director General, Indian Medical Service. 

4. MaJor General J. D. Graham, aB., C.I.E., K.H.S., I.M.S" Public Health 
Commissioner (Secretary). 

5. The Honourable Sir Phiroz Sethna, Kt., O.B.E.~ M.O.S. 
6. Raja Bahadur G. Kri8hnamachariar, C.I.E., M.L.A. 
7. Dr. Zia·ud-Din Ahmad, O.I.E., ML.A. 
8. Brevet·Colonel Sir S. B. Chrlstophers, Kt., C.I.E., O.B.E., F.R.S., I.M..S: 

(Retired), Director, Central Bese&l"ch Institute, Euauli. 
9. Lieutenant-Colonel A. D. Stewart, I.M.S., DiJ;@ctor.DNIign&te, All· India 

Institute of Hygiene 8Jld Public Health, Calcutta. 
10. Major G. Covell, I.M.S., Oftlciating Director, Malaria Survey of India, 

Kasauli. 
11. Dr. Jivraj M. Mehta, Dean, Seth Gordh8Jldas G, Medical .College, Parel, 

Bombay. 
]2. Rao Bahadur Dr. A. L. Mudaliar, B.A., M.D. 
13. Rajah Ba.bib of Parlakimecli. 
H. One eminent non-medical Scientist to be nominated by the Governor General. 

QUALIFICATIONS OF CANDIDATES FOR THE INDIAN MEDICAL SBRVICE. 

88. *:Mr. GalJo Prasad Singh: (a) Is it a fact that the Secretary 
of State for India· issued a regulation many years ago t.hat all candidated 
who want to enter the Indian Medical Service, should possess a medical 
qnalification registerable in England' If so, why , . 

(b) Do Government propose to take necessary steps to have this 
restrict.ion removed T If not, why not , 

:Mr. G. M. Young: (a) Yes, in 1865. The object of the rule is to 
enRUl'e an auequate professional standard in the Indian Mlldical Service. 

(b) Goyernment are considering whether any modification of the 
rule has become necessary or desirable in consequence of the fact that 
Indian medical qualifications have ceased for the time bein!/: to be r~gis
trable in the United Kingdom. 

REFtTSAL OF A PASSPORT TO ENGLAND TO THE'CHIEF REPORTER OF THE 
HindUBtan Times. 

89. *:Mr. Gays. Prasad Singh: Is it a fact that Mr. Chaman LaI, 
Cllief Reporter of the HVn4ustan Times, applied for 1\ passport to go tJ 
England with Mahatttla Gandhi, and report the activities in connection 
with the Round T8ble Conference for his paper; but he has been refused 
the paBBpOrt' If so, wlty , 

The Honourable Sfr"J&11ie8 Crerar: Yes. Frotn the information in 
pOsseaion of' Government Jlegarding his past and recent' activities, it is 
undesirable that a passport be granted. 
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Mr. Gaya Prasad Singh: Will Government kindly indicate the 
nature of the activities referred to of this particular individual Y 

The Honourable Sir James Orerar : I am afraid I cannot indicate 
in detail the nature of those activities, but I assure the Honourable 
MeJDbt'r that it was after a very careful examination of the case that 
Go'Vernment came to the conclusion that the action was justificrl. 

Mr. E. Ahmed : Is it the same Mr. Chaman Lall who dropped on the 
head of the then Finance Minister, Sir Basil Blackett, an attache case 
from the Press GaUery Y 

The Honourable Sir James Orerar : Yes, Sir. 

INDIAN HOSTEL IN JlilRUSALEM. 

40. ·Kunwar Hajee Ismail Ali Khan: (a) Are Government aware 
that there is one Indian Hostel known as Zawiat-ul-Hanood in Jerusalem 
which was built by the Moghal ilmperors for the free use of Indian 
pilgrims' 

(0) Will Government kindly inform the Honse who is in charge of 
the building now and who is bearing the expenses for its maintenance' 

(c) Are the Government of India contributing anything towards its 
maintenance , . 

(d) Is it under the control of the Palestine Government or the Gov-
ernment of India' 

(e) Will Government kindly inform the House what is the present 
condition of its building T 

(f) Are the Indilm pilgrims staying there free , 
Mr. E. B. Howell: (a) There is an Indian hostel known as the 

Zawiat-ul-Hanood' in Jerusa:lem. 
(0) Sheikh Nazir HaSl1-n Ansari, of Saharanpur, in the United Pro-

vinces is ill charge of the building. The cost of maintenance of the 
Sheikh and of the pilgrims is paid from the revenues of certain Waqf 
properties belonging to the Hostel. The Sheikh in charge of the building 
also receiv~s a monthly salary of pounds Palestinian 9 and 860 mills from 
the Palestinian treasury and pounds Palestinian 1 and 600 mills from the 
:Moslem Waqf Department. 

(c) No. 
(d) The Hostel is under the control of the Supreme Moslem Council. 
(e) The building is reported to be very old and to require substRntial 

repairs. 
(f) Indian pilgrims are provided with accommodation and food in 

the Hostel free of charge. 

INDIAN Pu.oRIMS TO TlIlil HBDJAZ. 

41. ·ltunwar Bajee IIJDail Ali KhaD: «(J) Will Government kiDdly 
inform the House what is the total number of Indian pilgrims who WeRt 
this year to the Hedjaz from eaoh of the lndi~ p~ t. 

(b) What i. the total number of th ... pilgrims who went to tile 
Hedju this year 'Via the Persian Gulf' ' 
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(c) What is the total number of Indian pilgrims who died this year 
during their voyage and how many in the Hedjaz 7 

The lIoDourable Kha.n Ba.hadur llian Sir Fa.zl-i-lIusa.in: (a) 7,263 
Indian pilgrims went to the Hedjaz during the last Raj season, of whom 
4,300 sailed from Bombay, 2,604 from Karachi, and 359 from Calcutta. 

(b) 'I'he High Commissioner in Iraq reports that only 27 Indian 
pilgrims proceeded to the Redjaz this year via Iraq. This 'figure doe's not 
include pilgrims by the cross-Arabia route from Bahrein Of" Kuwait, the 
number of whom is always insignificant. 

(e) Two Indian pilgrims died during the outward voyage and Ilbout 
70 in the Hedjaz. 

INDIAN LABOURERS IN CEYLON. 

i2. "'Mr. O. S. Ban,.. Iyer: (a) Has the attention of Government 
been drawn to an account of the " Special interview " published in a 
daily newspaper of Madras called The Hindu in its issue of the 25th May, 
1931, under the title .. Indian Labourers in Ceylon " on page 10 of the 
said paper' 

(b) Is it a fact that the wages of Indian labourers in the tea estates 
is being reduced' 

(c) If the answer to part (b) is in the affirmwtive, is the reduction 
being made on the ground that prices have gone down T 

(d) Is it a fact that the Ceylon Tea Company in London had declared 
a thirty-five per cent. dividend , 

(e) Is it a fact that the Chairman of the Board of Directo1'8 said that 
they were trying with the consent of the Ceylon Government to reduce the 
wages of Indian laboUl'ftS , 

(f) Has the Government of India protested against the said proce-
dure , ' 

(g) If not,why not' If yes, when , 
(h) Are Efflvemment aware that Pundit Jawaharlal Nehru described 

the said reduction of wages as •• monstrous " , 
(i) Are Government further aware that the opinion of Pundit 

Jawaharlal Nehru is shared by the public of the Madras Presidencv which 
is the recruiting field for Ceylon labour Y • 

(J) Are Government aware that Indian laboure1'8 in Cevlon are 
not popular with Ceylon labourers , • 

(k) Are Government aware that Ceylon labourers felt that Indian 
labourers lowered the former's standard of living , 

(l) Is it a fact that the reduction sought in the above said wages 
of the said Indian labourers is of the legal minimum wage flxed by law t 
If 80, what is the legal minimum wage and what is the present reduction 
Bought' 

(a) Baa ~~ attention of Government been drawn to the trtatement 
of Pundit ,Jaw.UMW,NehN iJJ, lhe above aai4 interview, •• He had DO 
doubt if th~ Government of India so choose they could improve the condi-
~~trndi.n laboU1.' "'in Ceylon f 
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(tl) What steps have the Government of India taken to improve the 
condition of Indian labourers in Ceylon Y 

(0) Will Government be prepared to take steps to stoJ,> Indian labour 
from proceeding to Ceylon until labour wages and condItions are made 
satisfactory' If not, why not , 

(ll) Has any correspondence paSsed between the Government of India 
and the Government of Ceylon on the subject and with what result' 

(q) Will Government be pleased to make a full statement on the 
subject of Indian labour to Ceylon answering points raised in parts (a) 
to (p), and Government efforts, if any, to mitigate the condition of the 
said labour' 

The Honourable lthan Bahadur lttia.n Sir l'azl-i-HUIain: (a) Yes. 
(b), (c), (f), (g), (l), (p) & (q). The following minimum rates of 

wages for Indian estate labourflrs were introduced in Ceylon with ~1!ect 
from the 1st January, 1929 :-

Men. Women. Children. 
Cents. Cents. Cent",. 

Up-country 54 43 32 
Mid-country 52 41 31 
IJow·country 50 40 30 

'When these wages were fixed, it was arranged, that good clean nn-
blended rice should also be issued to each Indian labourer at 11 cost not 
exceeding REI. 6.40 per bU'lhel at a monthly rate of not less than Ith8 of a 
bushel for a man, 6\8ths of a bushel for a woman and tths of a bushel for 
a child. Owing to a fall in the market price of rice, the Ceylon Govern-
ment approached the Government of India in April last with. 0. proposal 
that thfl issue price of rice should be fixed at Rs. 4.80 per bushel . and 
that a corresponding reduction should be made in the standard wages 
by 5, 4 and 3 cent.s per day for men, women and children respectively. 
The Government of India were satisfied that the proposal uUlounted only 
to a rfl·adjustment of wages and caused no reduction in the effectual 
earnings of the labourers. They accordingly gave thew consent to it. The 
Ceylon Government then summoned Estate Wages Boards for the reo 
assessment of wages owing to the fall in the general cost of living. It 
is understood that the suggestions put forward by these Boards ha.ve been 
con!Zidered by the Board of Indian Immigrant Labour, but the Gov~rn
ment of India have not yet received any communication on the subject 
from the Colonial Government. They are in close touch with the situation 
through their Agent and will do all they can to safeguard the interests 
of the Indian labourer in Ceylon. 

(d) Th(' Honourlible Memher is presumably referring to n Ceylon 
Tea Company in London known as " The Newara Eliya Tea Eiltates 
Company " which declared a dividend of 37 per cent. this year. ,The' pro-
perties of thir: Company are situated in the very highest and best tea 
dif;tricts in Ceylon. ., , . 

(e) It was one of, the ,Directors who had recently visit~Q C.eylon, 
and JlOt the Chairman ,who referred to the proposal, t1>r 'the t'educt!Otl of 
minimum wages. The eXact ,words used by lrlni we~' theee ;-" . " , 

" -'1-,·t" 
" When wagee were lltandardised by Gove1'D.!ll.E!nt. ,the Ordi~ce 'lied, the .... Y4J of, 

pay with the COlt of living, the one beiDg dependent on the other. The ·lOIItof 1l1til1 
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hu fallen materially and I am glad that Government have agreed to that question 
being inquired into with the idea, of putting the wage rates more into relation with the 
reduced cost of living." 

(h) Yes. 
(i) Government have no information. 
(j) No. There is no ill.feeling. Indian estate labourers, especiaHy on 

tea estates, till a void which local labour in Ceylon is unable to fill. 
(k) No. On the' contrary, the regulations for minimum wage, hons-

ing, medical aid, etc., for the Indian laboure~s are likely to raise the 
standard of living of the Ceylon labourer as well. 

tm.) Yes. 
(n) The attt:;~tion of the Honourable Member is invited to the ann~al 

reports of the Agent of the Government of India in Ceylon for the years 
1925 to 1930, ('opies of which will be found in the library of the House. 

(0) Recruitment for rubber estates in Ceylon has entirely cea.sed, 
while in the case of tea estates fresh recruiting licenses ~re not issued, 
unless special reasons are shown. The Government of India do not con-
sider tha.t any further steps are needed to restrict emigration to that 
country. 

Mr. Lalchand Navalrai : Will the Honourable Member bE' pleased 
to state if the Government of India have secured the opinion of the 
non· official Members of tht' Ceylon Government with regard to the 
reduction in the wages of labourers ? 

The Honourable Khan Ba.ha.dur Mian Sir Fa.z1.i-Husain : I thought 
I had made it clear thnt there were well recognised institutions on both 
sides which went into these matters and our Agent keepR himself in 
touch with them. 

Mr. Lalchand Na.va.lrai : What I want to know from th£: Honour-
able Member is with regard to the opinion of the non-offici.al Members 
of the Ceylon Government itself. 

The Honourable Khan Baha.dur Mian Sir Fazl.i.Husain : Thltt will 
have to be ascertained. • 

Mr. Lalchand N&valrai : Thank you. 

UNSTARRED QUESTIONS AND ANSWERS. 

DEPRESSION IN THE WOOLLEN !NnUSTRY. 

1. L&la ltame8hwar Pra.s&d Bagl& : Will Government be pleased 
to state; 

(a) whether they are aware of the serious depression in the woollen 
trade; 

(b) whether they are aware that the condition of the ,voollen mills 
is very serious and precarious ; 
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(c) whether they have received several representatioll.S and appli. 
cations from the woollen mills l!ither individually or jointly 
about the state of the woollen industry ; 

(d) if so, when and from whom j 

(e) whether a joint representation has been received from several 
woollen mills ; 

(f) if so, when and the names of the mills which have sent the 
representation j 

(g) whether Government intend to take any steps to protect the 
woollen textile industry ; and 

(k) if so, what action they propose to take in this matter and 
whcn f 

The Honourable Sir George Ra.iny : The Government have received 
repr68entations on the subject of the depression in the woollen industry 
individually from the following mills : 

(1) Maharani Woollen Mills, Limited. 
(2) Indian Woollen Mills. 
(3) Kaiser-i-Hind Woollen, Cotton and Silk Mills, Limited. 
(4) Sir Shapurji Broacha Mills, Limited, 

and jointly from the following : 
(1) Maharani Woollen Mills, Limited. 
(2) Indian Woollen Mills. 
(3) Kaiser·i·Hind Woollen, Cotton and Silk Mills, Limited. 
(4) RaY1!lond Woollen Mill", Limited. 
(5) Bombay Woollen Manufacturing Company, Limited. 
(6) Bangalore Woollen, Cotton and Silk Mills Company, Limited. 

The individual representations were received at differcnt times during 
the period from December 1929 to March 1930, and the joint representa· 
tion was received in December 1930. The Government. have not yet come 
to a decision on, these representations, but they expect to reply to them 
at an early date. 

CONDITION OF WOOLLEN MILLS IN INDIA. 

2. Lala RameBhwR.l' Prasad Bagla : Will Government be pleased 
to state: 

(a) the number of woollen mills in India in the year 1913, 1920, 
and 1930 ; 

(b) the total authorised and paid np capital of all these woollen 
mills in the years 1913, 1920, and 1930 ; 

(c) the number of woollen mills which have gone into liquidation 
since the year 1920 j 

(d) the number of woollen mills which may not have gone into 
liquidation but which are dosed since the year 1920 ; and 
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(e) the total amount of the capital and reserve lost by such mills 
w-hich have gone into liquidation as well as by reduction of 
capital' 

. The Honourable air George :aa.tny: Complete information regard-
ing the woollen mills in India fbI' the year 1930 iB not yet available. r 
therefore give figures up to and for the year 1929 so far as available. 

(a) 1913 7 
1920 8 
1929 

(b) Authorised capital-

1913 
1920 
1929 

Paid up capital-

1913 
1920 
1929 

&s. (000). 
53,00 (for five mills only). 
51,75 (for four mills only). 

2,36,75 (for seven mills only). 

&s. (000). 
Not available. 
36,50 (for three mills only). 

1,22,73 (for nine mills only). 

15 

(c) Four up to the end of 1929 ; of these one was subsequently 
amalgamated with another limited company. 

(d) Three. 
(e) Paid up capital lost up to the end of 1929 amounts to 

Rs. 61,15,000. This exdudes the paid up capital of 
B.s. 26,50,000 of one mill which ,was amalgamated with 
another limited concern after going into voluntary liquidation. 
Government have no information ;regarding the amount. of 
reserve lost by the mills which have gone into liquidation nor 
have they information as to the amount lost by reduction 
of capital. . 

APPOINTMENT TO THE IMPERIAL DEPARTMENT OF AGRICULTURE OF CANDI-
DATES FROM THE IMPERIAL INSTITUTE OF AGRICULTURAL RESEARCH, 
PuSA. 
3. Lala Rameshwar Prasad Bagl& : (a) Is it a fact that the training 

givcn at the Imperial Institute of Agricultural Research, PUStl, is 
regaTded by the Government of India as adequate qualification for class I 
and class II appointments in the Imperial Department of Agriculture , 

(b) How many appointments have been made to the staff of the 
Imperial Department of Agriculture in class I and class II grades in the 
last two yearE> and to what sections Y 

(c) How many applicatioDs were received for these posts from quali-
fied candidates who had been trained at Pusa , 

(d) How many qualified candidates trained at Pusa were appointed 
and to W'hat sections , 
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(e) Are the Government of India prepared to give preference to 
qualified candidates who have received training at Pusa. in making appoint-
ments to the staff of the Imperial Department of Agriculture Y 

(/) If the selection of candidates for such posts is referred to the 
Public Service Commission, are the Government of India prepared to issue 
instructio~ that the selection should be made from candidates at Pusa 
where such candidates are available Y 

The Honourable Khan Bah&dur Mia.n Sir l'azl.i·Bus&in: (a) Yes, 
provided the candidate is of the right calibre. 

(b) and (d). None. Two posts, one of Second Economic Botanist 
(Class. I) in the Botanical Section and the other of a Class II Assistant 
in the Mycological Section, were advertised recently and candidates selected 
through the Public Service Commission, but no appointments have yet 
been made. 

(c) Three out of 21 applicants for the post of Second Econo}nic 
Botanist and 6 out of 30 for the post of Class II Assistant, Mycological 
Section, had undergone post-graduate training at Pusa. 

(c) and (f). In view of the national importance of the Pusa research 
work, it is essential that only the best available candidates should· be 
appointed to its superior staff. Government are not prepared, therefore, 
to give any kind of preference to Pusa·trained students, though such 
students will be eligible for appointment, on the basis of merit and quali. 
fications, equally with other candidates. 

RECOMMENDATIONS OF DRUG COMMITl'EES. 

4. Mr. 6aya Prasad Singh: Will Government be pleased to 
supply: 

(a) the summary of the recommendations of the Indigenous Drugs 
Committee appointed in 1895, and of the Drugs Manufacture 
Committee appointed in 1918, and the reason for their dis-
solution; 

(b) the numbers and names of Indian drugs, mcommended for use, 
and the names and numbers of drugs investigated and manu-
factured by the Government's Stores and the names of drugs 
whose cultivation was recommended by the foregoing Com. 
mittees ; and 

(c) information as to any other Drug Committee appointed by the 
Government of India during the last 50 years, and the recom. 
mendations made by them? . , -

The Honourable Khan Ba.ha.dur Mia.n Sir ,Pa.zl.i.BUaain : . (a)_ rhe 
Indigenous Drugs Committee appointed in 18~5 did not make any final 
recommendations ; it was dissolved in 1920 as the functions which it was 
intended to perform l!ame within the scope of the operations of the Drugs 
Manufacture Committee, which was appointed in 1919. This. latter Com-
mittee made certain recommendations, a su.mmary of which is appended. 
The meetings of this Committee were adjourned; sine· cUe· in 1924 on 
account of financial stringency. 

(b) It is not the function of the Medical Stores Department to 'recom-
mend the use of Indian drugs or to investigate 'them:' 255' drugs ·are inan~ 

, ' 
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factured· in Medical Store Depot. ; their DaMes will be found in the 
enclosed statement. Neither the Committee of 1895 nor the Committee of 
1919 recommended the cultivation of any dmgs. 

(c) The only other Drugs Committee .appoin,ted duriDJ' tbt last 50 
years is the Drugs Enquiry Committee which was .llet up 111)930. The 
report of this Committee is at present being printed and haa riot yet been 
considered. 

BlIfllt/tary of thc recommendation, of the Dr¥tJf ."n'llofQl)t'llo'i'f' eo,...ttu utabUahed ill. 
191980 far 48 drugf."" Q(}1IDfImeti. 

(i) Government should appoint without delay at leaSt· one out of the' threebotani8ts 
reeoml1lE<nded by the Sub· Committee of tbe BoaM of 8cientifie 'Advlee for· _isting in 
obtaining a 8upply of the variety of Arteaill'ia Maritima which !)'ieldl the valuable and 
8~arcc drug Santonin. 

(ii) A li8t of drngs in the Britiab Pharmacopmia derived from pnrely' minernl 
sourees mould be pr~ared for the Director, Geoloaieal Survey, whe ,booJd report DS 
to the po88ibility of obtaining the necessary raw materials ill I~dia. 

(iii) The Chief Conservator of Forest .. KuhQlil', ,benld be ~ to_port to 
Englono and to offer to the Director·GeI\4ll'1ll of, SWell t~ qllQ.lltity of J\,rtemisia 
Brevifolia which he proposed to collect during the season in 1921. 

(iv) If Artemisia Brevifolia was found in the Da.rjeel~ District in quantity, 
arrangements should be made with t,he Director, Botanical Survey of India, for a 
pTeliminary extraction of Santonin to be carried out in the quinine factory at 
Mungpoo. 

('V) Exports of Artemisia Brevifolia from Indian States, etc., and trom mmindari 
land should not be restricted until it was found tbat 'India's requireill8lltli 8Jld the 
requirements of the Imperial Government could not be found from otber ',ourus, e.g., 
Government lond. 

(vi) The Santonin extracted by the Advisory 0Iaemist IMuld belUblaitted to teem 
for its therapeutic action. 

(t·jj) The Digitalis leaf obtained from tile' Go.eQJll.eBt' aiJldloaa plalltatiODl, 
l\"ilgiria, the Botanic GardeDl, Ootaeamund, Q.Ild thl\ ~periJJ~~ pi ~_ Culti .. a-
tion, Bellgal, should be sent to the Medical B~ore PBP.ot, Madia&, for the, preparatio. 
of tiDeture from each sample 8Jld tested phyalOlogteaJIy. . 

List of druD' manu/act.,. 'A JI,dWJl ,,.,, D".u. 
1. At'.etum 8eilll8. 
2. Aridum Aeetieum. 
11. Acidum BydrocyaDieum dUutum. 
4. Aeidum Phoephorieum dilutum. 
II. Aeidum 8ulphurieum Aromatieum. 
6. Amylum (Starcb). 
'1. Antiseptie 101utiOll. 
8. Arl"lIti Nitn. (ery.tall). 
9. Argenti Nitru Induratul. 

10. OaleU Cbloridum. 
11. Oampborodyne. 
12. Chirata pUI'riL 
]8. Oollodium Flexile. 
14. Oonfettio PiperiL 
15. Oonfeetio 8e1lJllB. 
16. Oonfeetio Sulphuril. 
1'1. Oreta Preparata. 
18. Di«itaH, foUorum pul'riL 
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1~. Emplutrum Ammoplacicum Bydrarl1rG. 
20. ,Empla8uulll Bell&dODJUe. 
21. ElIlplalltrum Oantharidini. 
22., ElIlplaa~ Hydrargyri. 
23. Empwtnun Plumbi. 
24. Emplaatrulll Resina!. 
25. Emplaltruttl Resine (lipread). 
26. Emplaauum Saponia. 
21. E%traetum Bele Liquidum. 
28. E%traetum BelladOJlllll! Liquidum. 
29. E%traetum BelladOlUlll! Siceum. 
80. Extraetum CaDDabia lDdicII!. 
31. E%traetum Caaeare Sagrada Liquidum. 
82. Enraetum Oueara Sagradll! .leeum. 
33. EnraetuUl Coloeynthidia Co. 
84. Enraetum Ergotll!. 
85. Enraetum Ergot8'! Liquidum. 
36. .E3:traetum Gt>ntiallll!. 

,... '1. Enraetum GlycytThiZ18 liquidum. 
88. E%traetum Hamamelidia liquidum. 
3\1. E][traetum Hydralltil Liquidum. 
4:0. E][traetum HY08eyallli. 
41. E][traetum Jaborandi liquidum. 
4:2. E][tractum Nueia Vomice liquidum. 
43. E%traetum N ueil VomiCI! aiccum. 
..... E%tractum Opii liquidum. 
45. Enraetum' Snllll! liquidum. 
4:6. E][traetum Starmonii 
41. Enraetum Vlbumi Uquidum. 
48. Ferri Carbonae Saeeharatue. 
4:9. Ferri PhOBphas 8aeeharatue. 
50. Ferri Sulphae Euitltl8tua. 
In. Fly Spray.' 
52. Fly Spiay (concentrated). 
53. Gentia.nJe RadiI pulne. 
M. HOllie Balla, Aloe, 110 graina each. 
55. Horse Balla, Ammonii Carbonal, 110 graina each. 
56. Horae Balla, Chloral Hydras, 240 graiJll each. 
51. Horae B~timulating balll. 
58. Hydrargyri Iodidum Rubrum. 
59. Hydrargyri O][idum Flamm. 
60. Hydrargyrum Ammouiatum. 
61. Hydrargyrum cum Creta Saccharata. 

~ , 62. Hydrargyrum Oleatum, 
. £ ;',;63. Ipeeacuanhe RadiI pulvia. 

64. LaIlR1'8 pute. 
65. Llnimentum Aconiti. 
66. Lintmentum Belladonne. 
67. LinimentllUl Oamphorl! AmmOlliatum. 
88. Linimentum ChioroformL 
69. Linimentum Opii. 
10. Linim8lltum Baponill. 
n. Llnlmeatum TerebinthiulII!. 
72. Liquor Ammonil!. "- • .. ' 
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13. Liquor Ammonile Forti!. 
1'- Liquor Anunoaii Acetatia. 
'1IS. Liqnor Araenicalia. 
16. Liquor Arsenici Hydroehlorieue. 
'17. Liquor Araenii et Hydrargyri Iodidi. 
78. Liquor Bilmuthi et Ammann Citratie. 
79. Liquor EpispasticUi. 
80. Liquor Ferri Perchloridi Fortia. 
81. Liquor Morphillll' Hydroehloridi. 
82. Liquor Picia Carboni!!. 
83. Liquor Plumb I 8ubacetatia Fort. ..t:J 
84. Liquor Potaaae. 
815. Liquor 8trychnillle Hyclroehlroidi. 
86. Liquor Ziaci Chloridi. 
87. Lysol. 
88. Magnesii C&rbouaa Levis . 

. 89. Mel Depuratum (purified honey). 
PO. Miatura pro Diarrh12a. 
.91. Mistura Senllll! Co. 
~2. N. C. I. powder (antivermia). 
93. Nuris Vomice pulvis. 
94. Oleum Anethi. 
95. Oleum Caryophylli. 
96. Oleum Crotonia. 
97 .. Oleum Rleini. 
98. ·Omum Water. 
99. Oxymel Bcille. 

100. Paraffin Oitronella oil. 
101. Paraftlnum Molle, antiseptic. 
102. Paraftl.num Molle, medicated. 
103. Pil AlaIII et AaafOltida, in mua. 
104. Pi! AlOIa et Ferri, in maM. 
105. Pit AlOIa et Myrrhe. 
106. Pil Calomel, (',ompound Rhubarb and ColotlyDtb (2 pine of each). 
107. Pi! Cholera without Opium (4 graill8) •. 
1011. Pil Coloeynthidia et Hyoeeyami, 4 gratu. 
109. Pi! Digitalil Co. (Guy'a pill). 3 pine. 
110. PU Gallic Acid and Opium, 4 gralu. 
Ill. PH lpeeaeuanhe et Opii, 3! grains. 
112. Pil Ipccacuanlur ('t seme, in mass. .. 

.Sts 

113. PH Opii, 1 pin. . 
114. Pi! 0rium, Cnpaicum,'Clunphor, plep~r 11\14 A .. f<e~~. j lratn of eW 

(Pi Opii Co.). 
11.5. Pi! Plumbi eurn Opio, 4 grains. 
116. Pit Plumbi cllm Orio, in IMSS. 
117. Pit Rhei (".0., in maIlS. 
118. PH SfltlbP Co., ~ grain,,; 
119. Pulvia CretEe A t'omatitlua. 
120: Fulvia Crete Aromatieus cum Opio. 
121. Pulvill G1yeynhtzlIl Co. 
122. Pulvi8 Ipt'!Cacuailhe Co. 
128. Pulvi~ Jalape (',0. 
124,. Pulvia Kino Co. 
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l25. Pulvis Rhei Co. 
l26. Pulvis TragacantblB Co. 
)27. Rhei Rhizoma Pulrie. 
l2&. 8antoninum. 
129. Sapo MoJlia. 
] 30. Sodii Carbonas Exsiccatus. 
)31. BOOii Chloridum. 
13:l. Sodii Hydnocarpus. 
13il. SOOii Morrhuas. 
)34. BOOii Sulphas EX8ieeatu8. 
135. Spiritu8 Aetheris. 
136. Spiritus AetheriB Nitrosi. 
137. Spiritu8 Ammonial Aromaticus. 
]38. Spiritus Chloroformi. 
139. t-Iympu8 Aurantii 
140. Sympus Calei Hypophosphitis. 
141. Sympu8 Ferri Iodidi. 
142. Sympus Ferri Phosphati8 Co. 

r7TH AEPTEKBER 1931. 

143. Sympus Ferri Phosphatis cum Quinine et Btrychina (Easton '. Bymp). 
144. Syrupus Seillle. 
145. Sympus Tolutanu8. 

Tablet. DiBinfectant. 
]46. Aeidum Borieum, 5 graiIlll. 
]47. Potassii Pennanganas, 2 grs. 
148. Sodii Carbon as, Exsiecatus, 22 gr8. 

Tableta Intra1leno'llll. 
]49. Saline Compound, 36t grs. 
150. Sodium Chloride, 30 grs., Calcium CblOJic1e, 1 (p. 
151. 80dium Chloride, 40 grs. 

Tableta M edici1l4t 
152. AcidulII Acetyl SsJi~lie,,15 ,gr" 
153. Ammonii Carbonaa, 5 grs. 
] 54. Biellluthi 8alieylaa, 10 gn, 
lllll. ·Cbolera. 
156. Hydrargyri Bubehloridum, 20 p. (Vete~). (~9W). 
157. Hydrargyri Bubehloridum, 1 gr. 
158. PhenaeetinulII, 5 grs. 
159. PheDaeetinum, 4 grs. et 0a1feiDa, 1 gr. 
~60. Plum~i A .... l' ~. (V~), ("J,DCfW). 
111. Pota_i, BromidulII, 10 grs. 
182. Potaaii Cbloru, :; grs. 
168. Potallii IodidUJll" :; grs. 
)64. Pota_ii PerJll8.lllBDH, Salol eoated, 2 grs. 
165. PulviB Crete Aromatieu Clum Opio, 5 grs. 
168. Pulm I peeaellllDhlB, 5 grs. 
H17. Pulvil IpeeaeuanhIB 00., 5 gr .. 
H18. Pulvi, Bhei Co., :; gIL 
] 69. QuiDbul! Hydroehloridum Aeidum, 5 an. 
] 70. QuiDiDIB Sulphu, 2 p. ' 
1'11. QainiDIB Sulpha., 5 grI. 
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172. Santonin, 1 gr. 
173. Sodii Biearbonal, 5 gn. 
174. Bodii Balieylal, 5 gn. 
175. Triona!, 5 grs. 
176. Zinci Sulphu, 18 gn. (Veterinary), (Yellow). 
177. Argenti Nitras, 5 gn. 
178. Soda Mint. 
179. Tinct. Aconite, 1 minim.. 
180. Tinct. Digitalis., 5 minima. 
181. Tinct. Nux Vomica, 10 minims. 
182. Vinum lpeeaeWUliue, 5 minims. 
183. Bismuthi Subnitras, 10 gn. 
184. PulviB Jalaplll Co., 5 grs. 
185. Sulphonal, 5 gn. 
186. Zinei Sulphu, 1 gr. 

Tablet. Op1a~. 
187. Tale, purified. 
188. Tinetura Aconiti. 
189. Tinctura Alms. 
190. Tinctura ArniCll! Florum. 
191. Tinctura Aaafmtidlil. 
192. Tinctara Auzantii. 
193. Tineturil. BelladolllUB. 
194. Tinctura Benzoini Co. 
195. Tinctura Buchu. 
196. Tinctura Calumblil. 
lilT. Tinctura Camphollll 00. 
198. Tinetura Cannabis Indice. 
199. Tinetura Capsiei. 
200. Tinetura Cardamomi 00. 
201. Tinctura Chirate. 
202. Tinetura Oiteehu. 
!l03. Tinetura Chloroformi et MorphiDII 0.. 
204. Tinctura CiJleti01ll8 00. 
205. Tinctura Cin~omi. 
206 •. Tinctura Colehici. 
207. Tinetura Digitalis. 
S08. Tinetura Ferri Perchlorldi. 
209. Tinctura Gelsemii. 
~10. Tinctura Gentiau 00. 
211. Tinetura Guaiaei Ammonlata. 
212. l'i¥tun. Bydruu.. i' 

213. TiIlctura HyOBCyaDd. 
214. Till.ctura lodi Fortis. 
215. Tinetura lodi Mitla. 
216. Tinctura Kino. . 
217. Tinctura Lavandule 00. 
218. Tinetura Lobelle Aetherea. 
219. Tinetura Myrrlue. 
220. Tinctura Nucll Vomieee. 
221. Tinctura Opii.· 
222. Tinetura Podophylli. 
223. Till.etura Pruni Virpia ... 

\ 

3' 
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224. Tinctura Qua •• ill. 
2211. Tinctura QuiniDle AmmCllliate. 
226. Tinetura Rhei Co. 
227. Tinetura 8eilbe. 
228. Tinctura Senep. 
229. Tinctura SeIllUB Co. 
230. Tinctura Stramonii 
231. 'I'inetura Btrophantbi. 
232. Tinctura ValeriaDa! Ammolliata. 
233. Tinetura Zingiberie. 
234. Unguentum Aeidi Borid. 
235. Unguentum Creoaoti. 
236. Ungeuntum Galhe cum Opio. 
237. Unguentum Hydrargyri. 
238. Unguentum Hydrargyri Ammoniata.. 
2311. Unguentum Hydrargyri ~it.rati •• 
240. Unguentum Hydrargyri ·Olea.ti. 
U1. Unguentum Hydrargyri Oxidi Flavi. 
£42. Unguentum lcbthyol. 
243. Unguentum Pide Liquidll. 
244. Unguentum Re.ine. 
245. Unguentum Sabinll. 
1:46. Unguentum Sulphuris. 
247. Unguentum Zinei. 
248. Vermijelly (Antivermin ointment). 
249. Vinuln Antimoniale. 
250. Vinum Colchici. 
251. Vinum Ferri Citratia. ' 
252. Vinum lpeeaeuanhll. 
253. Zinci Carbonas. 
254. Zinci Sulphas. 
255. Zingibel'is Pulvis. 

[7Tlil SEPTEMBER 1931. 

CuLTIVATION OF DRUGS IN INDIA. 

5. Mr. G&ya Pruad Singh: Are Government aware that half the 
drugs in the British Pharmacopc:eia are indigenou8 to India, and nearly 
the whole of the refit could be cultivated or exploited as stated by Sil' 
David Hooper, F.LC. ; if so, will Government. be pleased to state what 
steps have been taken by them to cultivate any of the drugs, and the names 
of drug<; which are being cultivated under tbeir authority T 

The Honourable Khan Bahadur Mian Sir Pazl-i-Husain: About 
half the vegetable drugs of the British Pharmacopreia are indigenous to 
India. It is doubtful whether all or most of the others can be cultivated 
or exploited' at a profit. Government have cultivated orbe1ped in the 
exploitation of the following : 

Cinchona, 
Ipecacuanha. 
Digitalis, 
Atropa Bel1adonna, 
Hydratrtis, 
Lycopodium, 
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Felix-maa, 
Artemisia (for Santonin), 
Scilla, 
Jalap.' 

. ~; 

The .steps taken to cultivate each drug are indicated below: 

. at' 

. ' 

Cinchona is b~in¥ cultivated ~cceasfulJy in the plantations of the 
Government of India JD Burma and JD the plantations of the Loeal Govern-
ments in Bengal and Madras. 

JpecMuanha is being cultivated successfully in the Burma and Bengal 
Cinchona Plantations. . 

Digitalis was successfully cultivated for Ii number of years in the 
Bengal and Mad'ras Plantations, but as the demand had ceased its cultj-
vation was given up last year. ' " 

Atropa Belladonna was also successfully cultivated as long as there 
was a demand. 

Hydrastis was grown one year in Bengal but was not a success. 
Lycopodium is still being collected and sold by the Bengal Cinchona 

Plantation. 
Felix-mas was also collected as long as there was a demand' for it. 
The possibilities of Artemma and Scilla are being investigated and 

an offieer of the Botanical Survey of India has been deputed to the North-
West Frontier Province to assist in the work. 

Jalap has long been cultivated by the Madras Cinchona Plantation, 
but the demand has practically ceased. 

DRUGS AVA.ILA.BLB IN'INDlA. PUBcJUSED BY GovBRmtENT HEDIOAtSTORES. 

6. Mr. Gaya Prasad 8iqh: Will Government be pleased tQ 
i'tate the names and cost of drugs available in, India, which are being 
purchased every year by the Governm,ent Medical Stores of dit'lel't'nt 
provinces' 

Mr. G .. M. VOlUlg: The Government of India have no information 
as regards dru~s purchased by I.ocal Governments. I:will furnish the 
Honourable Member separately with a list showing the names and cost of. 
drugs available in India which are purchased annually by the Medical 
Store Depots under the control of the Centra1 Government. Thr list ('.on-
tains 140 dift'erent items. Their total' cost is ~. 8.97,743. 

RESEARCHES INTO THE ACTION OF INDIAN DRUG8. 

7. lIIr. Gaya Pruad Iblrh: (a) WiHGovfn"nment be pleased 
to state the researches into the actio", of Inqian, drugs un4ertakea by the 
bal'teriolo~ical and other institutes established in the dift'erent province., 
and by the Indian Science Institute of Bangalore and ot.her science 
institutes in India t 1 .. 

(b) Do Government propose to undertake the publication of an 
Annual Report of Researches into indigenous drugs and ,thfl"Bpeutie 
substance!! made in the various Government and university and privatt 
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institutes in India for the information of the medical prof_ion, chemisbl, 
and the public 1 

'l'Jae Honourable Ithan Bahadur lilian Rir Fad-i-Buaam I (8) Re-
searches into indigenous Indian drugs have been carried out in recent 
years principally at the Pharmacological Sections of the School of Tropical 
Medicine and Hygiene, Calcutta, and the Hatflrlne Institute, Bombay. 
F,\1ll iafo~9n ~ding them is eoDtaiuad in the 'IndianJ 011rnal8 of 
Medioal Research and, in the Annual ReportB of tile Governing Bmiy, and 
Scientific Advisory Board, Indian Research jI,UIld Association, to which 
the Honourable Member is ref~rred. 

In addition, the Indian Institute of Science, Bangalore; has investi-
gated many indigenous drugs from the chemical, though not from the 
physiological point of view j accounts of the work are given in the insti-
tution's Journal. 

(b) The answer is in the negative, 

CBEMIOAL PREPARATIONS MANUFACTURED IN INDIA. 

8 .. Mr, Gaya Prasad Singh: (a) Will Government be. pleased 
to state how many of the inorganic' chemical preparations M' th~ ,British. 
Pharmacopreia are now being manufactured in India, and to what extent 
the Central and Local Governments purchase the same and enoourage 'I>uch 
Indian industries , 

(") Will GoTerntnent be pleased to state- the percentage of drugs and 
other preparations analysed by Government officers and condemnfld by 
them as adulterated, deteriol'6ted or misbranded for the last 10 years, and 
'\that steps Government have taken to, ensure purity and: potency of the 
drugs Rupplied to the Govf'rnment's hospitals, dispensaries, the Army, etc. 1 

ftelloaoanble llban B&haclur IIiDa air 'PW<oi-Buaa.t.. : (~) The 
!dedica,l Stores Depots of the Central,Gov~I"!ltDent. at pres.el1t manWac~ure 
ltt India abOut 36, and pnrchaae abon't 11 Jnorgamc (!hemlC/l.I preparations 
Of the British Pharmacopreia in this country. Government 'have n6 fur-
ther information and are not aware to what extent Local GovernmentI'! 
manufacture or purchase such preparations in India for themselves. 

(b) No info~ation is available as to the percentage of drugs con-
demned on analysl!! by Goverpment omcerA" whether belonging to the 
Medical Stores Depots or serving under Local Governments or as to the 
steps takenpy Local' Governments to ensure the purity of drugs supplied 
to them and their ,inst.itutipns. All drugs ,supplied by the Medical Stotes 
Depots are, however, fully tested either by Chemists of the Depots or by 
Chemical Examiners t~ enRure that they are of standard ,quality. 

STOOD Q'II' QUDmrB' D' iNmA;'" ," 
9.1Ir. CI.,.. Pruad "~ : Will Qovernment be pl~ased to 

atatet1 ': 

(a) the total quantity of bark and Hlkaloids of cinchona iri 8toek 
at its depots ; 

(&) thE! bUm~\I!H)f ~II~ dUl'in, whleh 'th~se gtQdk~l'h!n~ bt"en 
8Mutnttlated ; 
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<c) the COlt of stook when purchaseci, larad thee.ttent eltilWlte of 
the cost ; ' : 

(d) the detetioration, if any; aftd C0Dseqliettt depredatioll ,from the 
· keeping; , . ,) . . . 

(e) the rules of tile Government of India Act under whi~h the 
purchases were made; and 

(I)' the rules, if any, which prohibit the lltilisation of the'buge stock 
of quinine for the relief of millioIl8 of suiferers fro III malaria 
and for prevention of deaths of lakhs of such sufferers every 
yearY' " 

The HODourable Khan Bahadur MianSir l'azl-i-Husain: (a) The 
Government of India stocks on the 1st April, 1931, were as follows: 

" 

Cinchona bark 
Quinine Sulphate 
Cinchona febrifuge 

(b) Since 1919., 

I. 

IbH. 
~. 5,88,100 

3,05,561 
29,688 

(c) This queStion is not un~~toOd: ,The. present ,sf~k, w~s'not all' 
pnrchased .. The Government of .IndIa have a plantation of theIr own in 
Burma and the bark from thisplantlition is worked up into quinine. The 
present value of the stocks mentioriedin the reply topsrt (a) is itS 
follows: ' . 

Cinchona bark 2,84,974 
Quinine Sulphate .. 55,00,098 (a.t. Rs. 18 per lb.) 
Cinchona febrifuge 2,67jl~(at &.·9 per lb.) 

(d) The stock does not deteriorate or pepreciate Qykeeping. 
(c) The, purchases were made in the public interest to keep sufficiently 

larg!l stocks of quinine to provide for the contingency of' an increlUl!'d 
demand due to a severe epidemic of malaria, and also to guard against thll 
~ttects of a possible combination among producers or manufacturers. 

'. (n The Government of India are not aware of any such rules. 

MALARIA CA8IlI!I AND I'HE SUPPLY OP QUININE. 

10. 1IIt. Caya Prasa.4 Bingll: (a) Are Government aware that: 
(1) the Government hospital and diflpensary figures show (i) ov(\r 

80,00,000 of malaria caees treated therein, whilAt, (i0 'th~ 
number of sufferers who do not attend such hospitals !ltllnds 

· . at 10.00,00,000 :tnd dl'ath!ll per rear number oVt'l' ] a,oo,ooo ; 
(2) the potential demaDd fQr quinine varie<! betwPfon 1,50,000 lbs. 

· for clas!! (i), and 16,00,000 tbc. ''fllr claa (ii) per flnnum ; lind 
(3) the Public llealth OommiR.'liomir t4t"tes that " Therp is no ques-

tion of e1feetive treatment of malaria in India until consump-
tion Qf quinine 8Ippl'9:1:iBlateli 5.,00,000 lbe." Y 

(7,) Do Government accept the abo.e ~: I Ani!, if '0, . do they 
provide for the 8Uppl~' of this :qaanlity pn .8.IIn1llR , '. 

fte Honourable KhaIl ' ......... ·1IIaa· .... , cA.U.Jhaln: The 
iigel'M appell'- tobY>! beenta.lrlen fl'Olll *heBepori of the Pualie Health 
Commissioner with the Government of'India for the year 1922. The,. ha.e 
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been quoted correctlye:mept in one respeet. The figure in part (2) or 
the question should be 1,25,000 instead of 1,50,000. It may also be men-
tioned that, if the. eatimate of annual deaths from malaria referred to in 
part (1) of the qW38tion is based on the figures given ~n 'page 99 of the 
Report, these ~ relate only to a few provinces, and not to the whole 
of India. . . 

(b) . These are estimatf\8 only alld area matter of opinion. The 
quantity of quinine sulphate and cinchona febrifuge iS8ued from the stock!l 
of the Government of India and tbeGovern~nt8 of Bengal and Madras 
amounted to 1,09,439 lbs. in 1928-29 and 91,858 lbs. in 1929-30. The ques-
tion of the adoption of a policy t<>cneourage .the use of quinine is f.or 
Provincial Governments to oonsider. . .. 

TREATMENT OF MALARIA AND AREA OF CINCHONA PLANTATIONS. 

11. Mr. Oaya Prasad Singh: (a) Will Government please state 
when they will be in a pOlliition to makeefficiem \')r.OvisicIlI Iftt etfl'etive 
treMment of malaria in India , 

(b) Will Government be pleased to supply figures in aerCH for (IOnse-
cutive rears. from the year· of establish~eut, of eiuchon$ planttltions in 
Madra", Beugal and Burma, the total output of the bark every year, the 
amount of alkaloids turned out by. Government factories and the price 
at which the salts made in tb_ factories are sold year after. year and 
the accepted total yield of all the plantations within the next 5 years t 

The Bonourablelthan Baha.dur Mian Sir Pul-i-Buaain: (a) The 
Honourable Member apparently does not seem to be satisfied with the 
" e1l'ectiveness ' ~ SQ far secured. He may rest assured that those engaged 
in the inveRtigations bearing on thi!l 8ubject are 8S anxious as he is to make 
the remedy more effective. 

(b) A statement gi~irig the nC(les~ry information is appended . 

• lItaltment referred. to in the reply to part (b) of question No. 11, 
A~-:-BUR)fA I'I.,\NTATION8. 

Amount of AIka.IoidB. Selling prlee per lb. 
Output 

Year. Am'ee. of Quinine CiBohona Quinine Cinohona 
Bark. Sulphate. Febrifuge .. Sulphate. .Febri~e. 

lbe. lhe. lhe. RI. RI. 
19U·2/j , . 100 . . .. . - .. · . 
1926·26 · . 99 .. .. ... . . · . 
19t6-27 · . 147 18,965 . . .. .. · . 
1927·28 · . 122 .s,261 945 369 18 9 
1828-29 · . 66 1,00,tS88 2,170 1,260 18 9 
1929-30 · . ]80 l,a,2tlll MI} 480 18 9 
1930.31 .. l~ 1,31,tS33 2,786 2,813/. 18 9 

, , , (i '. . 
2. Ex-pected altltual yield .for·tAt 71.t.n fttJe YftI". 

An average of 140,000 fha. of MM. 
An average of ',800 .".of -Qrunioe BaJplaate; . , 

/ 

Aln~of!.J,7e&lhe,""rfllnebl:mll~" .. ;., .. 
, 'This aTeJS@fl'is jiVebOll tleu.umption *t nO'flmber &reM "iU he plurted 1ft 

-Burma.· .' . 
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B.-MADIl48 PLANTATIONS. 
---. 

AmouDi ofalbloida. Se1liJIg priee per lb. 
Year. ACNIJ. Output Quinine l2incboDa Quinine CiDcbona 

of bark. Sulphate. Febrifuge-. Sulphate. Febrifuge. 

Ibs. lbe. lbe. Rs. R.I. 
1922-23 , . 1,482 2,38,671 32,466 11,290 36, 27· H 
1923~ · . 1,387 2,57,707' 28.560 17,44J 2'7 ~ 
1924-26 " 1,387 2,77,* 18,510 H,dO 27 g.. 
1926-26 · . 1,308 2,91,816 25,076 10,334 24 9 
1928-2'7 · . 1,461 2,81,486 21,916 10,101 24, I~t 9,· 
1927·28 .. 1,567 2,28,_ 28,810 16,168 IS " 1928·19 .. 1,868 1,94,_ 22,08t) 17,088 18 4i 
1929·30 .. 1,8ti7 1,62,421 18,474 14,873 18 9 
1930-31 .. 2,002 1,85,671 21,388 16.916 18 9 

·KI!. 27 from November 1922. 
j BII. 18 from May 1926. 
NOTE.~(i) A~ the record, were not 'rea~y available, the ltatement hal been pre· 

pared from the year 1022·23 iaateod of from 1863 w.ben the plantatlona. 
were lInt formed in MMraa;' 

(ii) The amount of .alkaloids shown each year is derived from (a) the 
plantation output and (b) cinchona bark purchased from privnte 
planters. . 

2 .. Expected anll!.UJ1 yield for the neil't 111:6 years. 
Anavernge 'of' 2,32,880 Ibs. of bark. . . 
An average of 10,044 IbB. of quinine lulphate. 
An average of 3,892 lb •. of cinchona febrifuge. 

Year. 

· . 

1869·70 
1870-71 
1871·72 
1872·73 
1873·74 .• 
1874-75 
1875·76 
1876-77 
1877·78 •. 
1878-79 
1879·80 .• 
1880-81 
1881·82 
1882-83 •• 
1883-84 
1884-86 •• 
1886·86 
]886-87 

Acres. 

,f 

C.-SBNGAI. PLulTA'MON8. 

Ainount.of alka.loic». 
Output 
o( bark., " Qu4Une Cinchona 

Sulphate. Febrifuge. 

lbe. I Ibs. o~. 

2,400 .. 
12,5(1() .. ' 
39,000 .. 

16,000 
39,~5 

" 2,11,931 
2,Q7,781 
3,44,226 . 
2,61,OS!t , , 
3161,59{) 
3,77,95 
3,41,670 
3,96,iiO I 3,0li,160 
3,38,J01 
2,03,"18 

I . 2o~681 

lba. oz. 
.. 
· . · . · . .. 
48 10 

. 1,940 6 
3,700 12 
5,162'0 
7,007 I) 
9,4M 13 
9,. 0 
8,010 0 

10,668 , 
8,714 0 
~. (} 
,,'l.s :0· 
.6,'790 °1 

SeJliDg prioe per lb. 

Quinine 
Sulphate. 

ft. ..... 

· . • · . · . · . . . 
· . .. 
· . · . · . .. .. .. 
· . ... · . · . .. 

Cinohona 
Febrifuge. 

Ra.38. 

16 0-
111 8', 
16 'S' 
16 8' 
16 S-
16 8 
16 S-
16 8 
16 8 
16 S-

16/8 to 2{' 
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C.-BllfG.lL PLANTA"l'fO!fS-Contd. 

. ~ Output ~ i Amo.atof alkaloidB. Belling prioe per lb. 
.y ...... A_' of bark. QuiDilie CinolloDa 9uiniae . Chinohona , SulphMe. \Febrifuge. Sulphate. Febrifuge. 

0.. Ilia. oz. Ibs. QZ. Ba. as. Rs. u .. 
188'1-88 .. 2,90,'10 331 8 6,917 0 . 24 14 16/8 to 24 . 
1888-89 .. 3,78,100 2,191 0 6,384 0 SO 0 16/8 to 22, 
1889·90 · . 3,04,'71M 1,833 2 6,578 0 17/8 to 20 16/8 to19/8 
1890·91 .. 2,93,9.72 4,010 0 4,OSI . ~ ~17to20 14 to ,17/8 
1891·92 · . 2,86.680 4,586 ,0 4-1eG ~ 0 16 to.20 10 to 014 
1892-93 · . 3,04,390 5,24IJ ',.4 3,481,.,8 13/8.to 16 10, to 12 
1893-94 .. t 4,Z5,()lO 4,786 .0 3,a.s .·n 13/8 to 16 10 to 12· 
1~95 .. Q) 5,00,634 8,317 15 4,082 0 13/8 .,,16 10 to I!·, ,J>; 
1896·96 .. Gl 4,67,190 9,004 0 3,124 0 14 to 16 10 to 12 
1896-97 .. ~ 6,29,222 10,672 14 3,452 0 14/S to 18 10 to 12 
1897-98 · . f 3,18,715 10,148 12 4,075 0 11 to 15 10 to 12 
1898·99 ~ 2,36,098 10,335 4 3,912 0 13/3 'to 17 ' 10 to 12 
1899-1000 .. 'OS 2,08,632" 8,7998 4,046 0 14/8 'to 17 10 to 12 
1900-01 · . "''!:! 1;9S,023 7,347 0 2,488 0 14/8 to IS 10 to 12 
1901-02 0 2,03,405 10,010 12 3,424 0 14/8 to 17 10 to 12 .. ~ 1002-03 .. 2,'36,605 11,927 4 4;~ 0 14/8 to 17 10 to 12 
1003-04 Q 3,16,757 12,314 8 3,800 0 14/Sto 16 10 to 12 .. Z 
1004-05 · . 3,11,278 13,068 12 2,026 0 11/6 to 16 7/8 to 9 
19011-06 · . 3,73,813 15,777 12 5,462 0 10/6 to 16 7/8 to 9 
1906-07 .. 4,29,557 16,065 4 2,662 0 10/6 to 16 7/8 to 9 
1907-08 · . 4,45,638 27,564 0 3,370 . 0 10/6 to 15 7/8 to I} 
1908-09 · . 4,51,768 36,619 51 7,281 12 10/6 to 15 7/8 to 9 
1909-10 -. 3,26,569~1 23-,'OIJ7 4. 2,890 () 10 to 15 7/8 to {) 
1910·11 .. 5,00;900 39,980 9 .. 10 to 15 7/8 to 9 
1911-12 " 1tM8 2,9Il,MO. ·~,B78 18 6,004 0 10 to 15 7/8 to {) 
1912-13 · . 1,779 6,11,338 43,853 0 6,949 12 10 to 15 7/8 to {) 
1913-14 ,. 2,246 : 6,90,524 pl,562 0 7,361 0 13 to 21/14 5 to6 
1914-15 · . 2,5152 6,80,375 34,660 0 .5,307 0 13 to 21/t4 5 to6 
1915-16 · . 2,295 5,69,337 41,S14 8 12,027 2 14/8 to 17 5 to 6 
1916-17 · . 2,405 4,99,417 20,903 8 .. 21/8 to 26/8 5 to 6 
1917-1S · . 2,514 6,18,703 29,417 8 8,51S 0 21/14 to 30 5 to 6 
1915-19 · . 2,600 S,22,779 32,640 4 11,439 12 26 to 2S 6 to7 
1919-20 .. 3,080 5,20,243 IS,I38 4 15,166 0 24 to 26 7 to8 
1920-21 .. 3,236- 5,01,018 23,984 12 10,626 8 33 to 35 10 to 12 
1921-22 .. 3,127 57,562 22,713 0 6,712 0 48 to 50 8 to 10 
1922·23 .. 3,026 5,57,037 21,550 6 8,294 0 36 to 3S 8 to 10 
1923-24 .. 3,055 6,51,452 19,207 61 7,~7 ~ 27toJQ {) toll 
1924-25 .. 3,060 3,~i,872 19,230 12 8,098 12 24 to 18 9 toll 
1925-26 .. 3,163 5,3S,7~ 17,378 6 9,168 "0 24 to 26 9 toll 
1926·~1 · . 4,742* 6,69,006 35,538 7 11,411 0 IS to 20 9 toll 
1~27-~ .. 3,162 9~7~ 43,970 0 16,730 {) 18 to 20 9 tOll 
1_-#9 .. 2,986 10,41, , '. 36,523 0 17 ~1 .0" 18 to 10 9 toll 
lQ29..ao · . 2,S77 11 ,.30,{()2 43,031 0 20: 8: '0 18 to JO 9 ~ 11" 
1~0~3:1 .. 2,658 1,,'76,~' 37,638 0 16,sm~ 'tJ 18 to ao 9 toil 

.': , 

• Acres of groUlld cultivated'. , .. 
l\OTE.-From 1862 to 1864'elqJerimentll were tarriJed out. The firet. pia ..... . 

.... re,lInrvested in 1869-70, fmm wll.jeh year figure ... ..,n. " .. . 
, 2. Ea:peoUlilantl61 llleid for tAt r!tlUlC'ft"yeClr,. . 

An ItverBie of 11,00,000 Ibs. of bark with quinine' contents 44,000 Ibe. 
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Pluci:s 01' Qunmm. 

't~.' lIrr. o'&YI' Praatl;8~h·l{~~~·GO'\'et-nIitent iI'~~~'::JUlt the 
qllltiine rin~ of Amstertlani controls'the 'world prices of quinine and that 
the sntrereTl-i from malaria.' in 'Illdia .nre (It'!priv,ed of the only sp'!eific treat-
mcnt owing to the beavy eo~t of quinine l' Under the cil'cumstanees, will 
GoveJ'IlDlent please state the measures they propose to take for l'f!gullLting 
tbc }'.ccesstu·y supply of quinine to !h,e '10,00,000 sufferers in India 7 

The Honourable Khan Buadtll' Mian' Sir I'asl-i-B.usain: The 
wor1d price ofquilJin(' is affected by the existence of the ring to which the 
Honourable Member has referred, Th~con8umption of quinine does not, 
however, !Jeem to fluctuate with the price as it has not varied appreciably 
during the last ten years, though the price has fallen gradually It',?1n 
3s. 5d. to lB. Btl. an oune,e. As regaf4athe .second part ~f th~ question, 
medical relief is a provincial transferred subject and is. the. concern of' 
Provincial Governments. The Government of India hav~ under, considera-
tion the question of disposing of their Rurplusstocks of guinine. 

GBANT OF Sl'BCIAL R:&ILW.A:yFuJ$ll:l' RATBS JOlt GRAlNS, .SEEDS, E~., 
PROll,PooH •• 

l3.tIr. 'OayaPrl8ad Singh: (a) Are Govethlll~nt aware that 
owing to heavy fall in market rates, especially of grain, ptilses,etc., the 
situation of tl'8de, and the eco~ih:':tora:4itmia ofr-.the. 'agrieuttUri8e.ii, hllve 
beeome very aerious f . 

(0) Are G~verDlnent a:wa.re··that Patna City and. 'Ghat -are importallt 
celltl'eS ,qt trade ~n suchgood~, )e\~g, ~he. capit~of the Provill~eOr Rihar 
aud 01'1888 ; but have be,ell at a d1!¥ld\Tarttage in respect of raIlway rates 
and fl'('ights 1 ,-

. (c) Is it' a ·factdlat. ttlere is ,a AitpecW. station'tO ~tiQn rate for ootton 
(raw~ from Etawah ,(Ealit)ndUw.~ailw,ay) tpBlwIgalpur (E.st Indian 
Hailway), while there are no such rates for Patna City and Ghat 1 

(d) Are Oovef~ent aw/tre, that a. repre8eQt.ation,dat~ tbe 6th 
FObJ;'q .. ~ ,1~3:fWq .. ' . sq.binitt~. 1l.Y ,th. ~" ~ill. -,~WQ,.r8, an4,l,;J.U ... e:fCJutu.ts of Pawll 
to, tlul AIJIm. t." .~. llJ.WaD~il".· y, Pf4}'in$' fo .... ,,, ~t. 0.' lipecial.ratu 
!Ol! ;J~,i~1 s~e ."", ~l\d 'W8~ ~tween, l'~a ~M the lea~ rail"",. 
l~t](~1i 0Pi tl.1~ ~e t ' , 

(e) Do gennm ... · !Jll"Of)Me ,to tala! IlRY .tift. in the ,ma*" , 
, ' .. ~:+ ""L. ,'~~!;, (Ii) Yell_ 'fb~ .',.n .~ pr~~a Qf .MricW~~aJ 
p~u.c, III q~e'~~ t1l' ej~,.pf the ~Qfldr-\Vut~ tfa~e ~p"8810n and b" 
affected the agriculturist Beverely. . 

\ it) The reply to tAe firs' part ie in theaftJn:udive ana te· the secoDd 
part in the, negati~e. , ' I 

(e) The ~iall~ticm te station ra" "" ;eot~~ ~....,.) from Btawah 
to Bl'Iagalpor al80 Bpphel fnlJft Jltawab 1:<> 'Pam. City _til Pama Ottat. 

(d) Yes. 
("e )·No,. . 'I'tIe _~l' it 8 ...... t~& 1b" erwt,let-..eof the Ea.t buH .. 

• an",.!' .Ad~ia'8tratiOfl to 'deal "Ittl. !'. ' 
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COST OF MAINTENUCB OF THE EXCHANGE RATIO AT lB. 6d. 
14. Major' Nawa.h JIa.lik ,Talih lIIebdi ltb&D: (a) Will Government 

kindly state the total amount in l'upees of the Indian Currency Reserve 
which existed in England in the year preceding the year in which the 
exchange ratio was raised from Is. 4d. to Is. 6d. for a rupee T 

(b) Will GovernmE-nt kindly state the total amount of Indinn Cur-
rE-ncy Heserve which E-xisted in England on the lst Jnly, 1931 T 

(c) Will Government kindly state if the raising of the exchange ratio 
from Is. k. to 18. 6d. ill costing the Government of India any money; 
if &0, what is the extent of such loss per annum? If theTe is any 1088, ho" 
do Government justify it, and how do the Government of India propose 
to meLt it, when the Indian Currency Reserve in England hi finil'lhed T 

(d) Is it a fae! that the raising of the exchange ratio has aooersely 
affected the prices of Indian agricultural produce in the world market; 
if so, to what extent T 

( e) Is it a fact that the raising of the exchange ratio has taken out of 
the pocket of the Indian farlI!er two annas in every rupee of the total 

. value of expart.'4 of Indian raw material, and put two ann as extra per 
rupee into the pockets of those foreigners who import goods into India t 

(f) How long 40 th~ Government of India wish to conijnue thi'l 
drain on Indian wealth through this artificial and raised I'x('hange Y 

'1M B0Il01I1'&hle IIr Georp IIohuter: (a) The implication under-
lying this and other parts of this question that the rupee ratio WIUI raised 
from h. 4d. to Is •. 6d. by the Currency Act of 1927 is not correct. Thp, 
ratio was legally stabilised at Is. 6d. by that Act in the sense that the Act 
imposed a stat~tory obligation to maintain the ratio at that figure. The 
rupee had been de facto stable' at about Is. Sd. since September, 1924. 
The cost price of sterling securities held in the Paper Currency Reservt< 
in London on the 31st March, 1927, WaB R8. 5,57,16,400 at 24. to the rupee. 

(b) No portion of the Paper' Cnrrimcy Reserve WaB held in England 
Oil the 1st July, 1931. . 

fc) The only direct effect on the Government Budgetary position of 
lnaintaining the ratio at 18.'6d.. instead of ,88y1'8. 4d •. \s to reduce the 
lmount of rupe~ wb~chh&v'e to ~ raised to 'meet the' Government'8 annual 
I1tI'.~Iing obligations byll9th. That is to say, taking the ,normal 8terli~ 
obligation 8(;'£30 millions per annum, if the rupee stands at 18. 6d., the 
GoverrtmeDthn~doreise Rs. 40 crores tom~tihem, wherea. if the rupee 
atood, at Is. 4d., the G9v(!rnmentwQuld have,t() . raise &1.45 ~ores. 
T~~fore ' tp{ ~Qle~iate effect on~he, 'Joy~r~~etit fg Bu~gef ot" dr6~~ing 
the rupee to Is.' 4d. would 'be to make- It ~.e~~ry. to ralSe over 5 crol'!s 
more of revenue. ' . . 

(d) Tbe price of the Indian products in the 'World markets being 
basej on external currencies is not affected by the rupee' ntio.: 
, (6) The a18OQnt,of!'Q~ I:eoeivedin·lDdia,by a man who seUs goods 
in tbt' world nulllket .is' affected in the ',IIBPee that if the .lW1d value. of . the 
rupee is increased the seller receives proportionately less rupees. On the 
other hand these rupees are worth more in terms of gold or foreign 
e'arrenciea and tbel'!8fore, t8ey ean blly eorrespolldingly more~. A<.; 
faT as trade is concerned, therefore, the positio. iii oexaetly tbe ~ea~ 
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the IndiaD producer neither loses nor gains~hing 80 1'ar 88 the price 
re'.leived for the goods which he sells is spent by hi. in buying other 
goods. Equally the foreigners who iJDPort g9Qds into India neither gain 
nor lose anything; They also receive a smaller number of .t:upees for 
what they sell in India if the gold value of the rupee is higher. On the 
other hand for them also the smaller number of rupees is worth more. 

(f) The Government of India caUllot repudiate tl~jr statutory obli-
gations. 

As it is impossible to deal adequately with these points in reply to 
Iluestions, I would invite the attention of the, Honourable Member to the 
speech delivered by. me at the ,annual meeting of the Federation of Indian 
Chambers of Commerce and Indulitry. at Delhi on the 8th April. 19:n, a 
eopy of which is being furnished to the Honourable Member. • 

PASSPORTS FOR AFGHANlSTAN GRANTED TO INDIAN8. 

t 15. 1Ir. N. It. Gunjal : Will Gov~rnment be pleased to state :-
(a) the number of Indians who had applied for PSSllpol'ts to 

Afghanistan aftt'r the .accession of H. M. Ki~ Nadir Shah; 
and 

(h) how many of them were granted passports T 

HOLDBBS OF AFGHAN PASSPORTS R£I'UIiBD' P~ION TO BJiTBR 
INDIA. 

16. Mr. N. It. Gunjal : Will Government be pleased to state :-
(a) how many holders of Afghan passports were sHowed to cnter 

India after the accession of H.M. King Nadir Shtlh ; lind 
(b) how many holders of such . .passports were.refused permil!lsion r 

111' .•.•. Bowell : Sir, with yoUr permission, I propose to anHwer 
questions Nos. 15 and 16 together. 

The necessary information is being Mllected and will be communi-
cated to the Honourable Member in due course'. . 

THE ARMY IN INDIA RasERno:r 0I'I'I008. 

1,7. Mr. If. It. GunJal: (a) What is the prese~t tot&1 strength of 
i,he AJ'JDY in India Reserve' of Oftlcers and what iii .th.e Dumber.. of officers 
in each r,ategory' . ~. .' 

(b) What is the total number of Indian~ out of tbes~' in . th(i Army 
in India Reserve of Ofticers , 

(c) What is the number of Indians in ~aeh &eparate ea~~ f 
(d) What are their professions in civil life T 
(e,) Are Government aware of anYIl1Aian. of6een &f the" Army in 

India Reserve of Oftlcers who are willing to transfer their services from the 
Armr in India Reserve of Officers to the regular standin~ Armt' , 

(f) A~ Government prepared to transfer the services of am- such 
oftic~, who may be· so, ,willing , ' 

fTot anllwer to thla queetioD., Bee allllWer to uDltarred qU8ItiOD No. 16. 
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(g) What are tM cOilditioJlI, if any, un~r which weh transfer df 
&el"\'iccs ean be made , ' ' , 

(The questions .~~late td peace-ti~~ tr~n~fer ofservioea:) 
~1t) What is the .policy of Governme~t in the matter o£ reomitmtJat 

of '!ruCHS in t~ Anny in India Reserve of Officers f 

Mr. G .•. Young: (a), (b), (c) and (d).-
------------------------------~----------------r--------

Number of Oftloereap-
Category. poirited. Total. 

'";E-uro-pean--·-. - -Iiidian.--

1. Staff .• '.; •• 
2. Cavalr,v . . . • . • 
2. Royal Tank Corpe . . . • 
2. Remounts . . . . . . 
3. Artillerv . . .. '.; . 
4. Engineer... . , .. 
5. SigDa1l .. .. .. 

. 6. lafantry • . . . . " 
7. Recruiting .... 
7. MisoeUa.neoU8 Duties .. . . 
8. I. A. S. C. (Supplies) •. 
8. I. A. S. C. (Animal Tranaport) •• 
8. L It. S. 0. (MeaIJabio&ITauapoi't)' 
9.I.A.S.C... .. .. 

10. Ordnance Factories and 1napection 
11. Medical and Dental . •. ' ' .. 
12. Vet.erina.rj.. "," 

TotaJa 

139 
107 

16 
13 
4M 

131 
8'7 

306' 
24 

100 
110 

42 
. 100 

14 
18 
80 
3 

1.237 

11 
4 

1 

3 

Ili 
36 
29 
T 
6 
6' 

.1 
312 
~ 

16& 
III 
15 
14 
49 

134 
37 

320 
60 

129 
117 
47 

105 
14 
19 

342 
7 

1.67l 

Npl1mtbe~ of Indian g~tlemen appo~~ to the ~rve: ;~"" uH Ji' .~. 
ro 1lI810n.- . . 

~ 
Landlords . , . 
y eteriD.4Ll')' OolIeJ~ Profe.n.. • . . " 
It:mployee.-Government Cattle F~ 
Indian and Provin.el&l Civil Servieel 
MUDlifa, V~..a ·hd ... · ,,, 

Ir 
ProfenQrl apd Lecturen 
l-odep@n~f' . .' "';'., 
Printe ltimlaeiInneD 
EagiDeerw 
hanaa1ilt 

t· 

,,1,\-' 

' .. ." '. '.'.f 

. '. 

\!S' 
It 
2 

IS 
9 
6 

" it 
It 
1 

" t 
lJ 
2 
1 • 4-a 
1 
4-au 

48. 
, ... ...,.. 
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(e) No. 
(I) No, Sir. The Army in India Reserve of Officers is not a chann~ 

of appointment to the regular Army, nor are its officers eligible for such "'-
appointment. . 

. (g) None. 
(II) The policy is to build up among civilians a reserve of officers that 

can be drawn upon in war. 

LIFE SENTENCES AWARDED TO PANDIT JAGAT RAM AND BHA! JAWAU. 
SINGH. . 

:. 18. Bbai Parma Ned: (a) What is the usual time-limit for'such 
prisoners as have been sentenced to transportation for life T 

(l·) Will Government please state whether -special andordiuary 
remissions are allowed to be deducted from that period T 

(0) What is the actual period of imprisonment which Pandit Jagat 
Ram aud Hhai Jawllla Singh ha"e undergone ever since they were punish~d 
in the Lahore conspiracy case in the year 1914-15 , 

(d) While at Port Blair Jail, did Pandit Jagat Ram earn any remia· 
lion and, if so, how much f Did he earn any remission under the two-third 
aystem during this period , 

(e) Taking these different periods of remission and adding them to 
the actual jail period, what is the total period of punishment undergone by 
P8udit J agat Ram T 

(f) Iii it a fact that all the Superint.endents of .Jaili, in which Pandit 
Jagat Ram hafo been kept, as well as the Inspectors General of PrittoDs of 
the various provinces, where he had to spend his time, have higLly spoken 
of his };Iehaviour in jail and recommended his release T . 

(g) If the answer to question part (f) be in the affirmative, what are 
the grounds on which Pandit J agat Ram has not been l'P.leased as :;ret ,. 

The Honourable lir James Crerar: (0.) A sentence of tNnltporta-
tion for life is actually a sentence for life and its limitation to a period of 
years ill a matter for the Local Government concerned. The~e are execu· 
tive oruers directing the consideration of the cases of pl'illOnel"j serving 
sentences of transportation for life in a Jail in India at the cud of It years, 
but it is for the Local Government to decide whether at the end of that 
time .be should be released. 

(u) Yes. 
(c) On the 1st September the period of impril!loniiient' ~nde~gone by 

Pandit Jagat Rum was 15 years, 11 months and 18 days. I ha~e no in· 
formation about Bhai Jawala Singh, but I have called for it and will supply 
it to the Honourable Member in due course. 

(d) He earned a remission of 2 years and 1 month while he was at 
Port Blair. I am not aware to what rule the Honourable ~Iember is re-
ferr.ing. . 

(e) On the 13th January, 1931, the period of remission added to the 
period of imprisonment amounted to 19 years, 8 months and 4 days. 

J ,li)7 LA lJ 
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(!) and (g). I have made enquiries and will comruulli(~lIte the result 
to tbe Honourable :Member in due course. 

RETRENCHMENT OF TEMPORARY RAILWAY ENGINEERS. 

19. Bhai Panna Nand: (a) How many temporary engin,~er8 On 
different Railways have been reduced under the new retrenchment 
IlOh~me' About how many years' service each of them had· put in the 
Railway D('JlortmE'llt ~ At the time of discharge ~,.ere theirnUllll'S noted. 
and were they given any promise of enlistment as soon as any opportunities 
occU1-r,..d 1 

(11) h it a fllct that after their discharge a number II: engineers have 
been employed, thus depriving the old and experienced hand." who had 
seTHd up to eight years, of any chance of getting employment again f If 
10, why were the retrenched hanJs not re-employed 1 

Mr. A. A. L.PlnoDl : I have called for information and will com-
murli~ate with the Honourable Member on its receipt . 

.APPOINTKENTS TO AccouNTS DEPARTMENTS OF THE EAST INDIAN RAIL-
WAY. , 

20. Bhai Parma Nand: (a) Is it a fact that paragraph 9 of the Rail-
way 30nrd's Memorandum No. 5565-F., dated the 31st July, 1929, lays it 
dnwn that any person appointed to the Aecounts Department of the East 
Inailm H/lilwa)' between the 30th November, 1925, /Ond the !1ht Decem~, 
1928, or to the Clearing~ccounts Office, or to work ~ollllected with the 
Clearing Accounts Experiments between the 16th NO\'(lUlbe(',1925, and 
the :Ust December, 1928, or to the office of the Controller of .Railway 
Accon1'lt& between the 1st October, 1928, and 31st December. 1928, will be 
fli«jble for oonfirmation in the aetual rank or grade whu·b he held on the 
let April, 1929, witho'!t being required to p888 any exnmination ? 

(b) .Are Government aware that a large number of empll·yees, in t~e 
hope of being confirmed, have continued their service, though they have 
attained the. age of 25, rendering them unfit for any other Go'Vernment 
sen'ice ? 

JIr. A. A. L. ParlOus: (el) Yea. . 
(b) There is a certain number of empI()yees waiting 101' confirmation 

.... 0 belong to the category referred to in (a), b11!t their confirmation de-
pends upon vllCl:ttlcies and the claims of other men who have qualified them·. 
selveH ffJr confirIQation by passing the necessary examination. 

COMMUNAL REPRESENTATION IN THE NORTH WESTERN RAILWAY 
ACCOUNTS DEPARTMENT. 

21. BlIa.i Parma KIIolld: (a) Is it a fact that since the inaugurlLtion 
of the policy of communal representation in services th\! Nort.h Westera· 
Railway Accounts Department have allowed non-Hindus a '/ClOY large !Share 
in 8ppointments 1 

(b) Is it a fact that in spite of the two conditions under-ihe retrench-
ment Scheme referred to in the preceding question as mnllY as sixty, or 
nen more, Hindus have been discharged as compared h six persons be-
longiug' to the so-called minority communities and tha~ non-Hindus with 
very W 111" service have been retained in preference to Hindus with long 
,.ears of service to their credit f 
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((') Is it a fact that some of these non-Hindus who were retained were 
recruiten aftt'r the lst April, 19291 against temporary posts of specified 
duration under the clear understandmg that such temporary std would not 
be ahsorbt'd against the permanent post without their pasi.ling a fixed 
enminatioll ~ Is it a fact that the Chief Accounts Officer, T. .. ahor~, pussed 
definite orders on 1st April, 1931, that in the case of sub .. titute clerks 
appointed after 1st .April, 1929, no reference to communal representation 
should be made in ordering their wbolesale discharge which should he based 
solely on the length of service t . 

(d) How many of the Hindus brought under reduet':on had rende1'ed 
one yeur's service? How many of the Hindus had rendered more 'than 
two year!>' service? How many of the non-Hindus retained bad done less 
than one year's service ? 

(e) Is it a fact that a large number of telegrams and memorials have 
been sent to the authorities by the Hindu employees who have been 
discharged at Delhi. Quetta, Karachi and Multan Cantonment 7 If:ro, 
what did the Financial Commissioner do, or what does he intend to do, to 
maiJltllin the principle of equal treatment for the employceoi of all com-
munities f 

Mr. A. A. L. P&I'8ODS : Enquiries are being made and the re~ult will 
be ~ommUIue&ted to the Honourable Member lihortly .. 

ElIPLOYMBNT IN THE POSTAL DEPARTMENT -OF THE SONS OF POSTAr. 
EMPLOYEES, 

22. Mr. B. 8iw.ramarajll·: (8) Is it· the policy of OoverllDlent to 
give preference to the SODS of postal employees in the matter of enter-
taining candidates in that departmental service f 

(ll) If so, have any orders beeD.' 'iBied :-t&'that ~.'·t ,:"~: 

(c) If the answer to part (b) be in the aftirmative, will Government 
be pJe.lt8ed to state whether those orders were given eft'cd to in t-ke l\lodro8 
Circle; if not, why not? 

Sir Hubert lama: (a) There are at present no rules on the aubject, 
but in practice some preference is given. 

( b) and ( c ). Do not arise. 

TRANSPEIt OF DEPUTY POSTMASTERS-GENERAL BETWEEN MADRAS AND 
LAHORE, 

23. 1Ir. B. 8ttaramaraju: (a) Is it a fact that the Deputy Post· 
masters-General of Madras and Lahore are under orders of transfer to 
exchange places' 

(b) If so, will Government state whether the transf~rs frolT'. OJIe end 
of the country to the other would involve a heavy expenditure (If about 
Its. 5,000 , 

(c) Are Government prepared to consider the desirability of avoiding 
long distance transfers involving heavy expenditure f 

Sir Bubert lams: (a) No. 
(b) and (c). Do not arise. 
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CON1'ERENCE RELATING TO THE INTERNATIONAL CONVENTION ON THE 
TREATMENT OF FOREtGNERS. 

24.111'. lamalM"luunmad Saib: (a) Will Governmeut be plt>ased to 
state: 

(i) whet.her they were a party to the first Conferenee relating to 
the International Convention on the Treatment of Foreigners; 

(ii) whether they are invited to the second COlli\'rene,~ ; p.n:' 
(;ii) whether they have any information as to the o.ates of the holdiQg 

of the second session of the Conference ? 
(b) Will Goyernment be pleased to lay on the table for the informa-

tion. of the House the conclusions reached by the first se;;sion of the Co'n-
ference', 

(c) Will Government be pleased to state whether they hav,> been in-
vited to submit anv observations on the conclusions of the first Conference 
and whether they have submitted any observations f . 

(d) If the replies to the above parts be in the affiruluthre, will Gov-
ernment be pleased to lay on the table for the information of the House a 
copy of their observations T 

(e) Is it a fact that the Committee of the Fedl'ratiou of Indian 
Chambers of Commerce and Industry asked Govemmentfor a copy of 
their ol-servations on the Draft Conventi()n and that Q(J\'errunent declined 
to furnish the Committee of the Federation with a copy thereof? If so, 
will Government be pleased to state the reasons which actuated them in 
declin!ngto furnish a copy, 
. (I) Is it a fact that these observations are in due course published by 

the IJt>-ague -of Nations for tM informat.ion of all \.he cotmtries Rnd are 
treated as a public tilocument T 

'J'be BonourabM8tr George BaiDJ: (0) (i) Yea. 
(ii, and (iit).TheGovernment have not received an invitation to the 

le(!ol1d seesion of the Conference, the date for which, so far as they are 
aware, has not yet been fixed. 

(b) A copy of the proceedings of the first session,of the Conte-llence 
is alre-ady available in the Library. 

(r.) The answers to both questions are in the affirmatiw. 
(d). Government regret that they are unable to lay a copy of their 

obstlrvahons on the table. 
(e) Government were unable to comply with the request of the C(lm-

mittee of the J.'-'ederation for.a copy of their observations, as, it w()uld not 
be' iUllccordance with the usual practice to. disclose the content;:; of com-
mllnications made to the Secretary Gtmeral of the League of Nations in 
.advance of their pUblication by the League. I may add that a copy of the 
prOf'eedings of the Conference was supplied to the Federation. 

(f) I understand that the usual practice is as stated by the Honourable 
:Member. . 

IMPORTATION OF CHEAP RUBBER AND CANVAS SHOES FROM JAPAN. 

25. Mr. Jamal Muhammad Saib: (a) Are Goyernment aware that 
thc import of cheap rubber and canvas shoes from Japan dtlring the last 
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three years has risen in value from . Rupees 3 lakhs in 1928-29 to the 
enormous sum of Rupees 67 lakhs in 1930-31 , 

(b) Are Government aware that these imports of chea.p rubber and 
cauvm; shoes have had the effect of closing a number of small Indian 
factories, particularly working in Northern India in chrome leathers, manu· 
factnring boots and ~hoes for local use? 

(r:) Will Government be pleased to state what action thy prupose to 
take to check the imports of cheap rubber and canvas shoes in th~ above 
circnm;;tances 7 . 

The Honourable Sir George Rainy: (a) TJw figures quoted -by the 
Honourable Member relate to imports of all kinds of boots and sh08.,,'from 
Japan. There is, however, no doubt that imports of! cheap rubber and 
canvas shoes from Japan have considerably increased in recent years. 

(71) Government have received representations to that etfe(~t. 

(r) Ko action with the object of checking these imports ie .. proposed 
to be taken at present. ... 

PRECARIOUS STATE} OF THill TANNING INDUSTRY. 

26. Mr. Jamal Muhammad Saib : (a) Will Government b~ pleased to 
state the names of Provincial GQVernments and commercial organisations 
which Hubmitted representations to. them regarding the precfll'ioUH state of 
the tanning industry and what action have they taken so far 01' do they 
pl'opose to take in the matter , . 

( b) Are the Government of India aware of the changes in the Dew im-
port duties levied by the United States of America on the imports of tanned 
hides 311d skins 7 '. ! 

{c) Are Government aware of the eircet of the, ~idndw d\\tiea on the 
~,anllillg industry of this country and its export trade ill tanned hides and 
skins T Will Government be pleased to state what action they have 80 fllr 
taken ()l' propose to take to meet the situation f 

The Honourable Sir George Ra.iny: (a), (b) and (c). Government 
havt' received representations from the Government of Madras; the Madras 
ChHwher of Commerce, MatlJ:8.11 ; the Southern India Skin and Hide Mer-
chant",' Association, Madras ; the Southern India Chamber of Commerce, 
Madras; and the Federation of Indian Chambers of Commerce /Inri Indus-
tries, Madras, suggest ing the dpsirllbil ity of granting protection to the 
tannillg industry. The decline in the export trade in taune«l hides and 
!ikins has been attributed to the revised Am(;rican tariff in some of these 
r.presentations, which lire now under oonfliideratKm. 

REVERSION ~F MR. N. A. DALVI FROM THE POST OF AOOOUNTANT, DHARWAB 
HElADPOST OUIOE. 

27. Rae Bahadur B. L.Patil : (a) Will Government bc plefls(!d to 
state whether they accept the interpretation of the Director General of 
Posts and Telegraphs. gi,'en in reply to the starred question No. 538 in the 
Le(lislatIvc ASRembly on the 12th March, 1930, that the term" provit'lionally 
permlluellt " means that the incumbent so appointed holdz! the post. sub· 
stlillt.ively so long as he works satisfactorily in t~~post and that there IS no 
prescl'ib('d time limit for holding the post prov1lllonally i' 
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(b) If 80, will Government be pleased to state why the appeal of 
Mr. N. A. Dalvi (clerk in the office of the Superintendent of Po~t Offices, 
DhuJ'Wftr Division) against the order of the Postmastt"r-Gencral, Bombay, 
reverting him from his provisionally permanent post of Accountant, 
Dharwar Head Office, was not upheld T Is it a fact that the order of the 
Postmaster-General, Bombay, did not show that Mr. N. A. Dalvi was 
reverl ed on account of his inefficiency or misconduct ? 

(c) Will Government be pleased to say whether Circular No. 41 of 6th 
November, 1930, of the Director Gt"neral, could be given fOliect to reo. 
trospectively in the case of accountants in the ordinary time-s('alc of pay in 
the absence of any orders to that effect in the circular , 

(d) Is it a fact that 1\1r. N. A. Dalvi held the post" provisionally 
pernument " for over one year and a half in a clear vacancy prior to th(! 
i~ue llf the said circular and that his work was reported OIl to be satis· 
factory Y 

8ir Hubert 8ams: (a) The intention was as stated in part 
(aj of thl.' reply to Mr. S. C. Mitra's starred question No. 118 in the 
Legislative ARsembly on the 15th July, 1930, in making this appointment. 
Government lief' no reason fo object to it" 

, " 

(b) to (if). The case of Mr. Dlll\'i diiters from that refer"red to in 
part (a). The post of Accountant, Dharwar Post Office, WIlS on the 
ordinary time-scale. of pay, and his" proVisional appointment to it did not 
itJ'vo)ve promotion to a higher" grade but only entitled him to draw an 
allowance. He had to vacate the post in favour of a senior qualified official. 
Q(}\'ernment are "not prepared to interfere. 

IIIPBISONllENT OF Ma. bSAN ILA.lII UNm:R REGULATION III OF 1818. 

28 .•.•. ]t." Gutajal: (1) Will Government be pleased to state if 
it is a fact: 

(a) that Mr. IhRaD Habi, a State prisoner, und.~r Uegulation lIT 
of 1818, who is at present confined in tbA Central Jail, Lahore, 
is an educated roung mHn or 2~ years of Ilg'~ ; 

(b ~I that he is ODe of the founder-members of the Naujawan Bharat 
Sabha and that he joined the political lllovemt'llt only in 
1927 ; 

(c) that he was incarcerated under the said Hegulation on 9th 
February, 1931 ; 

(d) that during this short interval he held at times such important 
offices as Secretary, Lahore City CongreM!I Committee, Vice-
President, Lahore City Congress Committ(!p., Presidt'Dt, Punjab 
Naujawan Bharat Sabha, General Secretary, Ali-India Nau-
jawan Bharat Sabhn, and member of All-India Congwis Com-
mittee ; 

(e) that the local police consi&!red his activities for organizing the 
youth movement as undesirable and was anxious to suppreii 
bu~; . 

(1) that his residence was searched on various occasions and, if tlO, 
on how many occasions ; 
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{g) that he was arrested in the following case" ~lld was either re-
leased by the police themselves or found innocent by the 
courts of law: 

(i) in 1928, at Calcutta, where he went as an eSIJort with the 
dead body of the late Mr. Jatindra Nath Dass whcn it was 
alleged that he was suspected of complicity in the J ullundur 
conspiracy case. • 

tii) during December, 1929, when ·the sessionc; of the All-India 
Naujawan Bharat Sabha and of the Cf)ngl"CSs vere being 
held at Lahore. .. 

(iii) in the midd!e of 1930, under section 17-A, Criminat Law 
Amendment Act of 1908. 

(if}) during the pendency of the above case on 27th December, 
1930, in connection with the case regarding the attempt on 
the life of thp Governor, Punjab. 

(h) that the local police suggested that he should be dealt with 
under the Regulation III of 1818, and Goyernmellt endorsed 
the suggestion ; 

(i) that the real object of his incarceration is.to kf~ep him away £rom 
organizing the youth movement; and 

(j) that this action against him hi caused by a desire to suppress the 
youth movement Y 

(2) Will Go~·ernment. be pleased to state how long it is proposed to 
keep Mr. Ihsan Dlihi in confinement and why' 

(3) Is it a fact that since bis incarceration in the Lahore Central 
Jail, Mr, ~hsa,n Ila:hi has been segregated from other inmates and is kept 
practically in solitary confinement ; if 80, why , 

( 4) Is it a fact that he has contracted a beart disease 1 
TIle BODovabl. Sir lamet Orerar: (1) (a) The prUioner is educated 

and aged about 25 or 26 years. 
(b) The facts appear to be as stated. 
(c) Yes. 
(d) Government do not quel>1ion. the suggestions of the Honourable 

xembel'. 
(e) So far as I understand thi!! question, the .nswer is in the negative. 
(f) I undellstand that his residence was searched more than once. 
(g) The facts are generally as stated. 
(1L) The Government of India sanctioned his detention under Re~ula

tiOIl III of 1818, on the recommendation of the Government of the PunJab, 
(i) and (j). The answer i..'1 in the negative. 
(2) He will be released as soon as Government are satisfied that Ws 

aetention is no longer necestlsry in the interests of public safety. 
(3) The Sta~ prisoner is not kept in solitary confinement, but ~e has 

eomplained of lack of companionship. This complaint is under consldera-
tiOIl. ' 

(4) I have no information to suggest this. His health was certified to 
be good as recently as the 1st September. 



DEATHS OF :MR. ALEXANDER, MR. SHAHAN I AND U 'rOK KYI. 
The Honourable Sir George Rainy (Leader of the House) : Since we 

last met, Mr. President, two of our number have been 
12 NOON. removed by the hand of deat.h and we are the poorer 

for their loss. Mr. Alexander did not intervt>ne frequently in our debates, 
but, when he spoke, his words were direct and to the point and the House 
was always ready to list.en to one who never addressed it., unless he could 
make Il dt'finite ('ontribution to the discussion. His frank and straight-
forward character and his kindly naturt> were known to all of 11"; ann we 
shall long miss him. 

Mr. Shahani was a Memher of the first Assembly and came back to this 
House at the last general election. He combined various qualifications for 
public life, for he was at once a zamindar, a scholar and It man of affair'! 
and, whether the topic under discussion was the advancement of education, 
the promotion of agriculture or the larger political issues, he never failed 
to throw himself into it with his whole beart. There must be mauy in this 
House who knew Mr. Shahani for a much longer period, and who knew 
hint much more intimately, than I could claim to do, but during the short 
montbs of the Delhi Session I learnt to know him and to respect him. Two 
things ahout him were noteworthy arid could not possibly be overlooked. 
One was his obvious desire to devote to the service of his country every 
power he possessed ; and the other was a sincerity which made it impos-
sible for him to represent things in any other light than that in which he 
saw them or to adopt a point of view which was not his own. His death 
leav.es a sensible blank in onr midst. 

Finally, Mr. President, we have to mourn the death of a Member of & 
former Assembly. Many of ns, I am snre, remember U Tolt Kyi, who 
represented a Burma constituency for several years. He seldom spok(~, 
~ve on topics in which Burma was directly interested, but he never failed to represent faithfully the needs and the desires of Burma when be felt 
that these were likely to be overlooked. He has now pa~d away. ' 

I believe, Mr. Ptesident, it will be in accordance 'with the ,vishes &f 
everyone of us if you would convey to tile ,relatives of the deceased the deep 
sympathy and sorrow we feel. .. " . 

Diwan Ba.hadur T. Rangachariar (South Arcot cum Chingleput: 
Non-Muhammadan Rural) : Sir, I beg to associate myself with all that 
has been said by the Leader of the HOl1se about the departed friendR wlJOse 
loss we 8re mourning to-day. I knew Mr. Shahani from the year 1921 when 
I joined him in the first Assembly. He was a very keen student, an,aille 
politician and he was a sincere man, as the Leader of the HOURe has told 
UB. It was not easy to ~on'\'ert him to our views and he was always ready 
,vith. his Own opinion on various points. I worked with him a'! a member 
of the old Democratic Party and also the present Nationalist Party. It is 
a serioul!' loss to the party and also to the Assembly that he should have been 
,taken away at 8 time wben he ,vas most. useful to the country. I know, 
Sir, that he was greatly respected in his own town for all' his manifold 
good qualities, and I am sure the Member from Sind,who has taken his 
place, would like to say a few words about him in that connection. Sir, as 
.. Member of this Assembly, I can say most emphatically that his loss is ra 
very serious one. 

As for Mr. Alexander, he came from my province. We knew him. very 
well there ; he was greatly respected by the citizens there. He was 8 'very 

( 56 ) 
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modest lllan and never pushed himself forward. . He WftS a "ery able man 
and hj~ charms were manifold. His loss we regret most keenly. 

I had the honour of sitting with U Tok Kyi in this lIoUSE!. I knew 
him for a long time even in his home in Burma : a more genial bost. one 
could hardly expect to find. The Burmese people are always kindly people 
and it is their pre1>ence here which lends charm and colour to the House. 
We mis:,: him very much indeed. He was It yerr nice man ; h,~ was a very 
young man and in his death at this juncture his country has suffered a 
great loss. 

I associate myself with the motion moved oy the Leader of th~ House. 
Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan lTrhan) ~ 

I be!r to associate myself with what fell from the Honourable tht' IJeaaer 
of the House regarding the deaths of Mr. Alexander, llr. Sha!tllni and 
U Toy Kyi. The last named gentleman rep~esented Burma in the last 
Assembly and as regards the other two, we had the pleasure and privilege 
of working with them and we all regret their death. Mr. Alexander had 
retired from his business and he had chosen to make I ndin his home and 
he dip.d in England. :Mr. Shahani was in evidence whenever any important 
questiOlj came up before the House and I agree with what has been said 
that, whatever speeches Mr. Shahani made on different questions which 
were mooted in this HQuse, he displayed a considerable amount of research 
and a great deal of undoubted sincerity. I feel that Mr. Shahaui's death 
is a loss to this House. I am sure, as the Honourable the Leader of the 
House has suggested, this House will adopt the motion conveying to the 
relatives of the deceased the deep sympathy and sorrow we feel. 
. 1Ir. Arthur Moore (Bengal: European) : I was one of those who 
'knew U Tok Kyi as a Member of this House. My regret is personal for 
one Wlho brought to this House that particular charm that wc all 811IDCiate 
with Burma. . 

• At the end of the Delhi Se-ssion, Mr. Shahani seemed to most of us SO 
full of vitality tha,t I think his death immediately afterwards came as a 
great shoek. As the Honourable Sir George Rainy said; most of us had 
not had the opportunity of knowing him very long, but we had already 
learnt to like him and to respect him. In particular J think we all realised 
that he wlsa. real educationist, and we were imprE!'1S~ 'by. hi8trem~ltdous 
enthusiasm in the CRuse of education. He waR: as we all know, of an 
impetuous temperament which led him iuto controversy. but that very im-
petuollsness, I think, helped to !'ndcllr him tOllS hecau!;t' we realised that it 
carne from It warm heart. 

In Mr. Alexander, we, on these benches, haye lost a colleague of great 
sagacity and experience and of serene and unruffied temper: We are grate-
ful to Sir Abdul' Rahim for the reference which he made, and I would 
like to stress that point, because it is foometimes made It reproach to the 
European commuDIty that they are birds of passage. The French have 
a proud proverb which says fhat every man has two countries,-his own 
and France. I think in the cRse of Britons their divided allegiance might 
be more correetly described as England and India; and I doubt if those 
who bring that reproach realise in how many c'a"es there are men who, 
when it· comes to retire, would, if they were free from responsibilities, 
stay in this country, and how many realise how numerous are the cases 
of those who, fortunately, finding .themselves in a position to do so, do 



18 LEGISLATIVE A,SSft[BI..Y. [7TH SSP'!'JIIIOER 1931. 

lMr. Arthur Moore.] 
decide to livt> in this . country wlueh has become dear to them. Mr. 
Alexander and his wife were such a couple. He had finished his busi-
ness career some years ago. He had retired from business, but his heart 
was in India, and he and his wife decided that they would settle down to 
live in this country and that he should render such public service as be 
could. It was only the doctor's orders that finally ~ent him Home-
where he died. We desire to be l-lssociatt>d with the Resolution of Sir 
George Rainy. 

Mr. Muhammad Yamin Khan LAl!ra Division: Muhammadan 
Rural) : On my ht'half and on my party's behalf I associate myself with 
all that has been said by til£' Honournble the Leader of the House and 
other Honourable l\1emb~rs and I, whole-heartedly, support the slll!gestion 
that h!ls he en made that we should cOllvey to the relatives of the deceased 
the sympath~' and .sorrow of this House. 

Mr. A.mar Hath Dutt (ilurdw8n Division: Non-Muhammadan 
Rural) : ~ir, I rise to perform a sacred and solemn duty, H dut~, which 
we not only owe to the .ieparted :tut which we owe to ourselves. ~ir, 
the deaths of Mr. Alexander and Mr. Shahani have ,been mourned in thia 
House, as also thfc' death of tht' other Honourable Member, f!) Tok Kyi, 
who W8S not a l\Iemh('r of this prescnt .A~mbly. As far as 1\h, .Alexander 
is concerned, all I can say is, 1 wish all Europeans were like him and t4e 
salvation of India woulcf be nearer at ballcV.As forM~ Sb.f.blUl~, I w:ish 
all Indian politicianlll had the same sober mind and political insight 81; he 
had. IJastlv. it is mv painful dutv as one of the fe~' remll~nts "of the 
former SwaOraj Party' in this Hou~e 'to refer to the dl"ntti ofonewith·fwhose 
work WC"'trp associated for mote than half a dozen yea I'M. It is lTTok 
'Kyi. and if there were more Nationalists of his type, I thi!:lk Burma 
would not have asked for separation. T do not want to enter into any 
controversial matters while spt>aking on this painful evt'nt, viz., when' we 
are moul'ning his death. All I wish to say is that I whole-heartedly aSSo-
ciate mYfJelf wit~ all the Member8 and the leaders of the "ariouR parties 
·in what they have said about the deceased Membe-rs ()f this Hou~. 

Mr. LalcbaDd Havalrai (Sind: Non-Muhammadan Rural) : I.regret 
the most the demise of Mr. Shahani. I comt> from Sind and I ·pt'rsonally 
know that he was a renowned citizen of Sind. He was not only a Sind 
man, but I would cull him an all-India man. He took a great interest in 
all tht' aft'airs of Sind a~ also those which concerned the whole of India. 
Sir, he was m~r per~oJl81 friend. lIe. howe"er, opposed me in the third 
A.9sembhr t>leetionR hnt he ('arried on the cllmpaillll in a gentlemanly way, 
though T Cftme in tltpn. But in th(' last Assembly he came in practically 
unopposed and now by his Rnilden dt-ath I have takt'n th~ place. I must 
say that not only Sinil but aIHo this House hilS lost a politician of a very 
high order. He was responsiblt> for the well-being of the D. .J. Sind 
College. He wall more or less the pioneer of that College and I mUflt say 
with pridt> that the' young JrTaduates-both Hindus and Mulutmmlidnns-
who havt> comp out from that Colle2'E' showf"d allegiance and respect to 
hi;m. If Hind has now so many g'l'adllatI'R. it is almost all due to .tht> un-
tiring enenry of Mr. Shahani. Mr. Sbahani. besides bl'ing an educa-
tionist, WIIS a publie mlln of hhrh !lhllracit'r. I mURt also say to hi..CJ 
'Oredit that he was a gr~nt social reformer. Ft'male education in Sind 
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owes it!! present advancement to Mr. Shahani. To illustrative it I may 
teU the House that Mr. Shahani has left behind him well educated 
ehildren. His three daughters are graduates and one of them has passed 
the I,L.B., ann is prllcthoing the legal profession. 

(At this stage, Mr. K. C. Roy had 11 seizure and fell down from biB 
seat.) 

Mr. President : I think you will all regret that one of our collea-
gues should have been attacked with a serious. fit in the Assembly. We 
all earnestly trust that he will soon recover his normal health. I think 
it is desirable to adjourn the House for fifteen minutes ~o that Honour-
able Members may be able to render help to .Mr. IWy. 

The Assembly then adjourlll'd till One of th.. Clock. 

The Assembly re-assembled at One of the Clock, Mr. President in the 
Ohair. 

1Ir. Pruident: In asking you to resume the business of the 
A8sembly, I am sure you will all join with me in expr",lISillg the fer\'ent 
hope that our colleague Mr. K. C. Roy maYSDOn be l't'st,ored to perfect 
health. 

Mr. Lalcba.nd Navalrai : Sir, in continuing. the tribute that I was 
paying to Principal Shahani. 1 will say that I am exceedingly sorry for 
the incident that has happened in this House. I wish good and speedy 
health to Mr. K. C. Roy. 

Sir. beyond tru- remarks I made, I canoot forget Gnc <Iualit.v of Prin-
cipal Shahani, 1:iz., that as a zamindar he always had a $Oft feeling for 
agriculturists. He looked after the interests of the peasantry in Mirpur 
Khas District and rendered them good service. 

I need not detain tlie House Hny longer. I do share fully the remarks 
that have fallen from the Leader of the House and the oth.!r Honourable 
Nembers. With regard; to the other two Honourable Membel'!! who have 
also passed away frorn this frail world, I fully associate myself with the 
expressions given vent to in this House. and with thefit~ remark!;! I sup-
port the proposal fliat Il messRge of condoi('nce \be srnt to their fRmilies. 

Mr. Pruident : I wi. to associate myself with all that hilS fallt'D 
from Honourable Members with r~gard to the 101\8 that the Assembly 
and the ~ountry have sustaiIlI'd. I knew Mr. Shahani for many years 
and I highly admired his gorest t'ducational and social work. Whatever 
he took in hand, he was very enthusiastic about it alld tri~d to further 
the eRuse to the best of his ability. I had the pJeasurt' of knowing 
:Mr. Alennder only recently· and the only remark that l will make about. 
him is thai. he won every heart bv the charm of his IIUlOTll'r'l. I had not 
the pleasure of knowing U Tok Kyi, but I wish to aSlIOciate myself with 
all that lUI!;! fallen from previous speakers in regard to hi~ public sel',·ices. 
Gentlemrn, it will be my duty to communicate to the member!;! of the 
families of the deceased th .. sympathies of the HotH;(·. 



GOVERNOR GENEHAL'S ASSENT TO BILLS. 

111'. President: I hllvn to infonn Honourable Members. that t'~e 
following Bills which were passed by lboth Chambers of the IndIan Legl:'" 
lature during the Delhi Session, U'31, have been assented' to by HU! 
Excellency the Governor General under the provisions of sub-section (1) 
of Sf'ction 68 of the Government of India Act :-

1. The Punjab Criminal Prorcdnre Amendment (Supplementary) 
Act, 1931. 

2. The Steel Industry (Protection) Act, 1931. 
3. The Gold Thrf''ld Industry (Protection) Act, 1931. 
4. The Indian Income-tax (Ame'ndment) Act, 1931. 
5. The Indian Territ.orial }"ol'ce (Amendment) Act, 19:31. 
6. The Auxiliary Force (Amendment) Ad, 1931. 
7. The Cantonmt'nts (Amendment) Act, 1931. 
8. The Indian Naval Armament (Amendment) Ac't, 1931. 
9. The Indian Merchant Shipping (Amendment) Act, 1931. 

10. The Vizagapatam Port Act, 1931. i" 
'11. The Indian Ports (Amendment) Act, 1931. 
12. 'Dhe Indian Reserve Forces (Amendment) Act, 1931. 
13. The Indian F'actories (,Amendment) Act, 1931. 
14 .. The Salt (Additional Import Duty) Act, 1~31, and 
15. The Wheat (Import Duty) Act, 1931. 

NO:\UNATION OF' THE PANEL OF CHAIRMEN AND APPOINT-
MENT OF THE COMMI'l"l'EE ON PETITIONS, 

Mr. President: Under Standing Order 80 of the Legislathte 
Assembly StandIng Orde~, I hllw to appoint a Committee on Petitions 
and under rule 3 (1) of the Tndian Lf'gislative Rules I am required to 
nominate a Panel of not rrlO1'e than fom' Chairmen from among t,he 
:Nr~mbf'rs of the Assembly. In "iew of the "hort SeSsion of the r~egisJl1-
tive .\ssembly, I have decided that the existing Panel and the existing 
COJDmitteE' should continue for this Session also and thllr Mr. Arthur 
Moore should take the place. on the Panel as wen as on the Committee,of 
Sir Hugh Cocke who has Cf'ased' t() be a Member of the Legislative 
Assemlbly. . . 

STA'fEMENT LATD ON 'PHE TABLE; 
RECRUITMENT OF MUSI,IM$ ON THE NORTH WESTERN RAILWAY • 

. Mr. A. A. L. ParsoDi : Sir, I lay on the tahle the information pro-
mised in reply to a supplementary question to starred question No. 6~ 
Mked by Khan Bahadur H. M. Wililyatnllah on the 23rd February 1931 
regardingtbe recruitment of :Muslims on the Nortll Western Railway, . 

60 ) 



BTATEMEJIT LAID ON THE TABLE. 61 

LETTEI' No. G38·E.G., DATED SIMLA, THE 8TH AUGUST, 1931, FROM Ma. P. C. CHOPRA, 
DI':I'CTY DIRECTOR, RAILWAY BOARD, TO KHAN BARADUR H. M. WALAYATULLAll, 
M.L.A . 
.. In reply to part (b) of your question No. 627, Bsked in the Legislative Assembly 

on the Card February, 1931, I am directed to stute that the Divisional Superintondent, 
Rawalpindi, forwarded the representation from the Vice· President, Anjuman Ielamia, 
Kabat, on the subject of recruitment of Mohammedans to the Railway Clerical Eetablisb· 
ment, to the Agent North·Western Railway, who asked the Vice· President of the 
Anjuman blamia., KOhat, to substantiate certain 888umptions made by tht) lattt)r and 
that no reIiv to this letter hss so far been received by the Agent." 

STATBMENT OP BUSiNESS. 
The Honourable air George Rainy (Leader of the House) : With 

~Oul' permission, Sir, I desire to make a statement giving Honoufllule 
Memben; information as to Government business whieh will be brought 
Ibefore the House this week in so far as such information is not available 
ill the Lists of Business for todllY Ilnd W ednt'sda~ which were circulated 
to Members 011 Friday last. If the House gives leave tod:ay for the intro-
duction of the Bill to provide for thr ,better control of the Press, it is 
proposed to make a m.otion on Friday, the 11th, to refer theBHl to a 
Select Committee with instructions to report within a week. With your 
permission, Sir, I shall maKe a further announcement on Thursda.y or 
l<'r.id,Ily. of this week in respect of the business to be taken up in the second 
week of the Session. 

ELECTION OF MEMBERS TO THE ,STANDING COlUIITTEE FOR 
'l'lIE DEPARTMENT OF INDUSTRIES AND IJ~\BOliR. 

Mr. J. A. Sbi1lidy (Secretary, Industries lind Labour Department) : 
Sir, I beg to 'move : 

•• That this Allembly do proceed to &teet in such manner al the Honourable the 
Preaident may direet three non·o1!loial Members to 8e"e on the Standing Committee 
to advise on Bubjeeta, other than • Boada ' and • .BroadeaatiDa", dealt with ill. tbe 
Department of Industriee and Labour." 

'fhe motion was adopted. 
111' .. President : I may inform the Assembly that for the purpose of 

eleetion of members to the I'ltandiDp: Commit.tee for the Department of 
Industries and Labour tne Assembly Office will be opeD to receive Domi-
nations up to 12 noon on Wednesday, the 9th September, 1931, and that 
the election, if necessary, W1ll take place in this Chamber on Wednesday, 
the 16th September. The election will be conducted in accordance with 
tbe principle of proportional represents.non /by means of the single 
transfera.ble vote. 

The Assembly then adjourned for Lunch till Half Past 'l'wo of the 
Clock. 

'I'll(> .<\ssembly re-as..liemhled after Lunch at Half Past Two of the 
Clock, 1\lr. President in the Chair. 

THE INDIAN PRESS BILL. 
The Honourable Sir James Orer&t (Home Member) : Mr. President, 

I beg to move for leave to withdraw the Bill to provide for the better 
control of the Press which was introduced on the 15th .January, 1931. 
I think that the motion which stands next in the List of Business will 
suffi~e to explain the object of my present motion.· The Bill which is the 
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[Sir James Crerar.] 
immediate subject of the present motion is a more comprehensive measure 
which was introduced in the last session, and with which, for reasons 
which were then explained to Honourable Members. the Government 
decided at that time not. to proceed. We now contemplate a much 
more restricted measure, directed specificaUy and exclusively to the 
restraint of incitement to, 01' the encouragement in other ways of, 
murder lind other violent crimes. It is as Ii preliminary to mJ making 
that subsequent motion that I lay this motion before the House. 

Mr. Amar Hath Dutt (Burdwan DivisioD: Non-Muhammadan 
Rural) : Sir, it may appear to be somewhat unusual that I should rise 
to oppose the withdrawal of a reactionary piece of legislation like the 
otie which the Honourable the Home Member wants to wit.hdraw. But a8 
has been made clear by his speech, the reason for his withdrawal is not 
that he wants simply to withdraw the Bill, which of course I would 
have welcomed, but that he wants to withdraw to enable him to bring 
jn another Bill of n more drnstic natllre. This Bill, which he. wishes 
to introduce, if leave is granted to him to withdraw the other, was 
not placed in our hands till we came into this House to-day. In aU 
fairness we should have been given an opportunity to study the pro-
virions of both the Bills, and I think if the Honourable the Home M:embf!r 
gives us an undertaking that he ,vill not move the next motion before 
we have had sufficient time to study the next Bill, then we will not 
oppose this motion. Otherwise, you are simply taking us unawa~_ 
When we enter the hall at 11 0 'clock, you place heaps of papers in our 
hands and expect us to judge which measure is geod eatd .which· measure 
is bad : that is something more than human. We know that the mem-
bers of the Indian Civil Service are endowed with rare ~iftlil of· in-
te;llect, but for t.hose who are not members of that beaven-born service, 
some allowanee shOltld be made for their intelligence. I would like 
to know whether the Honourable the Home Member will give us at least 
two days' time to think over the matter whethe'l" we should or should 
not opwse the withdrawal of this Bill. I do not know his minci,:and 
1 would like to know what he thinks before we make up our mindS. 
I can tell him that we have not had time to go through the provisioliB 
of the other BiB which he proposes to introduce. I do not think any-
body on this sidle could have done so-and in fact it will be a derelic.-
tion of our duty if we do not devote sufficient time to a study of the 
provisions of the Bill before giving our support to the withdrawal of 
the Bill. The Honourable the Home Member may take it that we on this 
side of the House will not approve of the withdrawal of this Bill unless 
we get at least two days' time for studyin~ those provisions. 

Mr. B. Das (Orissa Division: Non-Muhammadan) : Sir, I wish to 
ma¥(\ 1\ few observations at this stage. I never expected last I!Icssion, when 
my Honourable friend the Bome Member postponed consideration of this 
Pre>;s Bill, that he would be in an indecent hurry to bring it forward in 
another form again this session and would ask the permission of the House 
for wit.hdrawal of the old Bill so that he could introduce thl~ new Dill. I 
agree with my friend, Mr. Dutt, that we have not had time to read the 
cont.ents of the new Bill that he is going to introduce ; but it seems that 
if his purpose is to gag the Press, which the Government of India did by 
m~ans of ordinances during the Civil Disobedience days, be is goiug to 
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meo~t with strong opposition from this side of the Howse. When the 
H01Jonrable the Home Member did not want further conHideration of his 
Bill la"l session, we thought he was one with us and desired to create a 
good atmosphere in the country. At that time, Sir, it is well known, that 
negotiations were going on between Mahatma Gandhi and Lord Irwin. and 
everybody was anxious-we on this l:iide and the Home Member on the 
other-that there should be a peaceful atmosphere. Even very recently, 
there were negotiations going on between Mahatma Gandhi and tbe 
Vieeroy ; and if newspaper reports be correct, the Honourable the Homp, 
Member played a splendid part in those negotiations. If he played that 
splendid part, I ask him to play that part again. What is the nece8Hity 
of haying another piece of oppressive legislation on the a.Dvil' Is it going 
to create a good and calm atmosphere in the country 7 Will it not divert 
our attention from the gr.eater atmosphere of peace and goodwill fOt", the 
success of the Round Table Conference to the persecution and proseeution 
that Government will launch in every province against the Press 1 

It has been said that the vernacular Press and certain portions of the 
lndian-o'\\'ned Press incite to violence. I do not have access to thor.e 
papers to which the Home Me1hber and the Government of India have access. 
I did not J:!..ave any oppor:tunity to glance through certai:n papers placed 
in our hands as they were placed in my hands only this morning Iln the 
1100r of the House. What was the situation two months ago is not the 
ftituationat present. That, Sir, everybody must recognise. At present 
the Home Member i..'1 aware ,that throughout the country there is a better 
tone ; aDd not only the leacrers and . public men throughout the conntry 
hut also the Indian Pr.ess are trying to control the temper of the country. 
But if it is the opinion of the Govermntnt of India that it is public men 
and leaders of the type of Mr; Subash Chandra Bose (whose spee(!hes 1 
find have been quoted) aDd the vernacular Press that incite young men 
to terrorism, then I say, they are entirely in the wrong. I am not one 
who is in love with terroriHm or with violence, but I do not want GlJvern-
ment to make a wr,ong diagnosis at this time and at this stage when aU 
our hearts, all our minds and all our eyes are turned to London whp.l"e 
Mahatma Gandhi is going to settle the future constitution of India. I 
want to know this : do the Government of India want a peaceful ~ettle
ment! Or is it that they have got a certain message, confidential or 
officiaI-I do not care what it is--from the Conservative Secretarv of 
State' Already there is a great suspicion throughout India against" the 
present so-called national government in England. The Labour Party 
has abdicated and a few Labour meD have combined with the Conservative 
Party to form an almost Conservative Cabinet. It does not in the least 
naatter if there are a few Labour Members or a few Liberals in that Cabillet. 
The poliey of thE' Conservatives is well known -and it suits so well the 
lmreaucrats here who rule India to get their own repressive actions supported 
by the Conservative Government of England: The Honourable the Home 
Mpmber is therefore liablp to the twofold charges that he is trying to 
get passed what he and his Civil Service Government in India wanted 
so long and which thpy, now, can get through with the help of the Conser-
vative Government in England ; and I want to ask him is it going to 
crE'ate a good atmosphere , 

Are the Government of India so afraid from the secret documents that 
th('ir Criminal Intelligence Department possess that the young men Uti 
going to lDurder everybody, ofl'lcial as well as non-official ?-I am aware 
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there have been murders; but tbos(' murders. are the results of the latiei 
~haI'g'es and repressive policy of the Government and the, police during 
the Civil Disobedience movement. They imbibed thllt ijpirit through no 
encouragement from the speeches of the leaders. 

I know some of these leaders whose speeches have been quoted. I read 
occasionallY80me of the vernacular papers, and I don't think the articles 
contained in those papers excite me or incite me to violence. If you 
contend that those articles excite me, then I would draw the attention of 
tho Honourable the Home Member to the articles the Stafelirnan·- the paper 
of my Honourable friend Mr. Arthur 'Moore-wrote during the period of 
gelicate negotiations that were going on last month when Mahatma Gandhi 
did not sail in the ., Mooltan " and had to sail by a subsequent boat. 
Did the Honourable the Home Member or his Deputy-my friend :Mr. 
S. N. Roy whom I am so glad to meet again on the floor of this House-
did they ever take note of those articles that Cl"€!ated incitement throu!;h-
out the period of those delicate negotiations? Those of us who read those 
articles felt that nothing roused hatred against British Government, 
nothing undermined the British influence as those articles ........ . 

ltIr. Amar .ath Dutt : Who is the Editor of that paper please 1 
Mr. B: Daa : I think my friend Mr. Arthur Moore is now the acting 

i:ditor, and J was happy to know he became the Editor, but I was not 
~ppy to read those articles in his paper published in those days. Did 
the Government prosecute the 8tatesmafl Y Sir, the Government have got 
Ilmple powers to prosecute those who write seditious articles. Only the 
other day I read in a paper that the Editor of a certain paper had been 
prosecuted and punished. Why are the Government so anxious to (lreate 
bad blood between.those who have stood by them and helped them to come 
nearer to a peaceful solution of India's future unless it is for what the 
Statesman thinks and dictates. The Sfatesmafl. does not want peace ; 
the Statesman does not want the evolution of Dominion Status in India: 
"that the ·Statesmam. has advised the rulers of India, is that they should 
go back to the prehistoric days and rule India again with mailed fist and 
with iron hand. If that is the policy of the Government of India, then I 
congratulate the Honourable the Home Member to have persuaded the 
Governor General in Council to come to a decision to introduce such· a 
nleasure as this. 

Sir. I oppose the withdrawal of that Bill, becRy"se if it was a mere 
motion for withdrawal, I for one would have blessed it with all my heart. 
Dut it is going to create blood·; it is going to rouse the nation to tI.nger 
and impress upon ·them the state of their helplessness. And to-day, Sir, 
we .saw what happened on the floor of this House this morning 1 My 
old friend Mr. K. C. Roy, who may rightly be called the father· of Indian 
journalism. was not in a position to sit here to-day, I knew he was ill, but 
still he stuck on to the House to hear what his journalist friendRin this 
House and what those friends on this side of the House who sympathise 
with Indian journalism would say on this repressive measure which the 
Government hllve in "jew. Sir, I oppose the withdrawal of this PreJ8 
Bill. 

Sir J!Iari Singh Gour (Central Provinces Hindi Division~: Non-
Muhammadan) : Sir, I should like to say a few words in connection with 
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the motion of withdrawal of the Honourable the Home Moem~r. ' I don't 
see the relev-.ncy of dragging in a discussion ,on an independent mot ibn 
which the Honour.able Member is likely to make and whichstnnds in his 
name as item No.2 in the Agenda of today. F.or the present we 3l"e merely 
concerned with the motion of the Honourable the Home Member that the 
Bill which he had introduced in ,January last should be alJowed to be 
wi.thdrawn, and I have heard absolutely nothing from Honourable Members 
who hl:l\"c spoken from t.his side of the House to justify the oppOflition to the 
motion of withdrawal. Whcn the next motio~ is mad~, it ",;jIl ~ then time 
for the Honourable Members of the opposition' to critici~e' that motion, but 
I think to couple the two together. . . . ' ' . 

Mr. Amar Nath Dutt : Who has coupled it 1 It is he who has; done 
it. • Sir Harl Singh Gour : lIe has done nothing of the kind ; to couple 
the two together and to treat this withdrawal as if it we~'leave to intro-
duce another Bill is, I submit, wide of the mark. I would therefore request 
Honourable ·Member~ to refrain from commenting upon a '01eaSUl'e w}1ich 
is no! before the House so far and to allow the Honourable the Home Mem-
ber leave to withdraw. 

The Honourable Sir James Orerar: Sir, the remarka which have 
fallen from the Honourable and learned gentleman vpposite have absolved 
me fl'om a great deal of the respousibility that might otherwise have fallen 
on me to reply tp the observations tpat have been made.in the coUrse of the 
discu'*lion. I only want to make one point p~rfectIy clear, and that is, that 
if .the Housp accepts this ~oti.o~, IlS thp Honse 'YU,I t tr~t. a,c~ptJt, then 
nelthcr the House nor any mdiVldual Member of it w¥fibe- In kfl'y way pre-
judiced or compromised in any opinion he'may hold or may hereafter desire 
to express on a measure which is not now before the Hous~ on 'this motion. 

Mr. President: The qnestioh is :' .,:' "'~: 
•• That leave be granted to withdraw the Bill to ptoviutJ for 'Miebetter cdntrol of 

the Press which wall introduced 011 the 15th JaDuary, 1931." 
The motion was adopted. 
The Honourable Sir James Orerar : Sir, I withdraw the Bill. 
Mr. President: The Bill is withdrawn. 

The Honourable Sir JamesOrerar : Sir, I move for leave to intro-
duce another Bill to provide for the better control of the PreiSS. .At this 
stage I do not think it will be neee!lsary for me to add anything to the 
presentment of the case contained in the Statement of Objects nnd ReaRons. 

Mr. President: Motion moved : 
.. That leave be granted to introdu('e another Bill to' pl'Ovide for the better ('ontrol 

()f the Press." 
Diwan Bahadur T. Rangachariar (South Aroot cum Chinglcput : 

NOll-lIlnhammadan Rural) : Sir, I do not want to make anyspeeeh just at 
this Rtage. I am rather diRappointed with the Honourable the Home 
Memher because he said that he did not consider it necpssary to make any 
speech ill support Qf 'his motion, but I am bound to say this that, if he iF! 
going to make the later motion with the Bill as it atasIds, I 811J. afraid he 
will g"f't no help from this side of. the House and unless he ispr~pared to 
show -lJ ('haDge of heart lIud a readiness to alter the measure he cannot ex-
pect any help though we are prepared to face the facts with him. 

L157LAD E 
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[Diwan Bahadur T. Rangachariar.] 
But he should not take advantage of the excitement created by thesE' suc-
oo"l8ive murders to enact 8 law in the way in which it is proposed to b~ 
d(Jlle. I should like the Honourable the Home Member to gh'e An a~,.'mr
ance to the House, so that we may come prepared next tittle for a discllS-
SjOll, whether the Government is going to take the attitude which they 
hnve shown today in respect of this Bill, or whether they are going to adopt 
Bonie other attitude. 

The Kpnoura.ble Sir Jamel Orera.r : I find some difficulty, Sir, I 
must confeAA in understandinlZ precisely the natUl'e of the assur-
anc\~ '"hich the Honourable and learned g(>ntleman oppoRite. desires to 
obtflin from me. If it is all assurance that (ffivernment do not dt·sire 
to tak.. advantage of any excitement in the state I)f public 
opinion, that they do not wish to invite from the House, anything elsp than 
a calm and temperate judlZment of the facts and of the remedies thRt havE' 
to be applied to those facts, then I can give him that assurance. But 1'10 hI' 
as the contents of the Bill are concerned, my purpose is to submit them, at 
a Iatf'f stage when the principles and details of the Bill will come under 
c(,nsideration, to the House, so that they may be fair.ly and fully (·onsi-
dered. At thc present stage, as my friend is aware, if the House passes 
this motion, it will be in no way committed to the principles or details of 
thl~ Bill. I am afraid, therefore, that though I am perfectly willing to 
give the first assuran~e, as regal'ds the second, I can only say that the HiH 
will in due course, both in its principles and det.ails, come beforf' the full 
scIutiny and jud«Dlent of the House. 

Sir Ba.ri BiDrh Oour : May I ask the Honourable MembE'r one 
quesioll 1 Is it the intention of the Government to move for reference 
to a Select Committee' 

The Honourable Sir James Orera.r: Ye8, that is the intention. 
Mr. President: The question is: 

" That leave be given to introduce another Bill to provide for the better control of 
the Preft8." 

The motion was adopted. 
The Honourable Sir James Orerar: Sir, I introduce the Bill 

THE INDIAN MINES (AMENDMENT) BILL. 
Mr. J. A. 8hillidy (Secretary, Industries and Labour Department) : 

Sir, I mOYe for leave to introdu<.'e II Bill further to amend the Indian 
Mines Act., 192:1, for II certain purpos(>. 

It is a very 9hort Bill and it haR been fully explained in the State-
ment of Ob.iects and Reasons. Sir. I move. 

The mot.ion was adopted. 
Mr. J. A. Bhillidy : 'Sir, I introduce th<.' Bill. 

THE INDIAN SUCCESSION (AMENDMENT) BILL. 
Itt' La.n.oelot~r8.~lI.m (Secr~tary, Legislativ~ D~partl\le.iit) : Sir, I 

move for leave to mtro4uce a BIll further to amcnd the Indian Succes-
sion . Act, 192'5, 'fo'1' fl certain Plll'pos!'. 
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That purpose, Sir, is an extremely limited purpose, and ili fully set out 
ill the Statement of Objects and Reasons attached to the Bill to which 
I have nothing to add. Sir, I move. 

The motion was adopted. 
Sir Lancelot Gnham : Sir, I introduce the Bill. 

TIlE SHERIFF OF CALCUT'rA (POWERS OF CUSTODY) BtLL. 
Sir Lancelot Graham (Secrp.tary, Jlegislative Department) : I ~o-ve 

for leave to introduce II Bill to I'xteud the powers of the Sherifi' of 
Calcutta to hold persons in lawful custody. 

I may inform the House that the Bill is not so alarming as it sounds. 
The Bill is really a very small Bill, the necessity of which was brought 
to our notice by the High Court of Calcutta arising, out of a tem-
porary dislocation in traffic in Calcutta due to the reconstruction of 
the Alipore Bridge, as a result of which persoM taken to and fro 
between the High Court and the Presidency Jail are actually taken 
outside the limitH of the ordinary origin III jurisdiction of the Calcutta 
High Court. To prevent any ill conseqnence~ following from such 
an act of apparent technical illegality, it is proposed to give these 
Rpecial powers to the Sheriff. Sir, I move. 

The motion was adopted. 
Sir Lancelot Graham: Sir, I introduce the Bill. 

THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL. 

The Honourable Khan Bahadur Mia.n Sir Fa.zl-i-BUIain (Member 
for Education, Health and Lands) : I move for leave to introduce a 
Bill to Amend the Aligarh Muslim University Act, 1920, for certain 
purposes. 

I believe, Sir, that the Bill is of a non-controversial nature. I move. 
The motion was adopted. 
The Honourable Khan Bahadur Mian Sir Pazl-i-Husatn: Sir, I 

introduce the Bill. 

THE I~AND CUSTOMS <_HfENDMENT) BILL. 

The Honourable Sir George Schuster (Finance Member) : I move 
for leave to introduce a Bill to amend the Land Customs Act, 1924, for 
a certain purpose. 

That purpose iH clearly explained in the Statement of Objects and 
Reasons. Sir, I move. 

The motion was adopted. 
The Honourable Sir George Soh1llter : Sir, I introduce the BilJ. 



'rIlE FOREIGN RELATIONS BILL. 
Mr .•. B. Howell (Foreign Secretary) : I move for leave to in-

.' troduce a Bill to provide against the pUblication of statements likely to 
promote unfriendly' rcllit,ions between His llajeatY's Gov'1'DJIleJit ad 
the Governments of foreign States. . 

This Bill, if it becomes law, will have 'the eifect of bringing our 
Indian legal system into conformity with t.hat of U,teUnited I\ingdom, 
the Dominions, and I may add, pl'acti'Cally all civilized countries. It 
is not intended to give protection to any particular person or to meet 
the. demands of any particular country. It is a matter of principle. 
I do not propose to anticipate at present what I may have to say at a 
lJ.ter stage, but I think that the House is entitled to lOme preliminary 
exp~tion and I propose to give that now . 

.As things are, until the Foreign Relations .Ordinance was promul-
gat~ in April last, the Government of India had no means of dealing 
with persons responsible for attacks on the rulers of foreign States. 
No matter how malicious, bow gratuitous, or how false those attacks 
might be, or ho,,, disastrous the consequences of them mi'ght be to the 
country concerned, the Government of India was impotent. Not all 
India's neighbours are very advanced politically, and some are in such 
a condition that the dissemination of a wild rum our or a mere whisper 
that a rival candidate for power is about to enter the field may easily 
canse movements of armed men, destruction of property and loss of 
life. Against such consequences the rulers of ,these States have a 
right to be protected, and the inability of the Government of India to 
give that protecion constitutes a lacuna in our system. It is the ful-
filment of India's inte.r.national obligations that requires that the Gov-
ernment of India should possess powers, t.he exercise of which, under 
necessary safl'lgual'ds 6f conrse,willE'nable them to deal with sueh a 
situation. The- Foreign Relations Ordinap,c.e wa~ promulgated OIl the 
6th April last.' It expit-es on the 6th Oc'tobe:r next ; and in view of the 
determined effort!': made. by one or two organs of the Press in this 

. (!oniltry t.o tnke sitlesin ,,,,hilt is, aft('r all, none of thE'il' business, but.n 
purely domestic affair of one of our ne~ghbonr8, the Government of 
India cannot afford to be ·without a weapon which that Ordinance afford-
pd. It is thereforp IlJ'opol"ed that the Ordinance should be replaced by 
a, permanent measure on the Statute-book. Sir, I mOTe. 

The motion was adopted. ., 
Mr ..•. ;S. lIQwall : .Sir, liatroduce t)he Bill. 

THE HEAVY CHEMICAL _I~py~~RY (PROTECTION) BILL. 
The Honourable Sir George Rainy (Membtlr for Commerce and 

Railways) :!l move 'fori:t.ve to 'introdUCe a Bill topro\Tide for the protec-
tion of the heavy chemical industry. 

Tne object of this Bill is to give effeet to the decisions of the Govern-
ment to impose certain prot.ective duties on magnesium chloride and 
certain other heavy chemicals. I do not think it is necessary for me to 
tS~y anytbiJlg tnNe at pr~sent. Sir, I moY>e. . 

The motion was adopted. 
The Honoura.ble Sir George Rainy : Sir, I introduce the BiU. 



THE PROVISIO~AJ.J COLLECTION OF TAXES BILL. 

The Honoura.ble Sir George Schuster (Finance Member) : I move 
for leave to introduce a Rill to amPIHl the law providing for the imme-

3 P.M. 
diate effect for a limited Jlcriod of provisions in Bills 
relating to the imposition or increase of duties of cftS-

toms or excise. 
This, Sir, is a simpte measure which deals with n matter which was 

brought very vividly before the attention of this House, during the last 
session. Honourable Members will rCl'o]J(:'et thut not only last session 
but in preceding sessions, In dealing with the Finance Bill, this House 
has been subjected to considerable embarrassment by the fact that. the 
term of the Provisional Collection of Taxes Act only lasts for 38 days. 
We have often had the experience of being brought, in the discussion of 
the Finance Bill, to a stage when the time available has been very short, 
and the last stages have had to be rushed through unless Government 
was to be put to serious embarrassment and a comiderable amount of 
revenue were to he lost by a failure to pass the Bill within 30 days from 
the date of its introduction. The present Bill proposes to . extend the 
peri(ld to 60 days, which should give ample bime for the most elaborate 
discussion of the provisions of the Finance Bill. I trust that when it 
comes to taking this Bill into consideration, it will prove to be a non-
controversial meMure. Sir, I move. 

The motion was adopted. 
The Honourable Sir George Schuster: Sir, I introduce the Bill. 

THE ANCIENT MONUMENTS PRESERVATION (AMENDMENT) 
BILL. 

The Honourable Khan Bahadur Mian Sir Fazl-i-Husa.in(Member for 
Education, Health and I.ands) : Sir, I move for leave to introduce /I 
Bill to amend the Ancient MOlluments Prescryution Act, 1904, for cer-
tain purposes. The sard ,purposes are mentioned in the Statement of 
Objects and Reasons nppendpd \() the Bill and the particular measures 
are given under the heading " Notes on Clauses". Sir, I move. 

The motion was adopted. 
The Honourable Khan Bahadur Mian Sir Fw:f-Huaain: Sir, I in-

tllOduce the Bill. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 8th September, 1931. 
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